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E List on 23.4.2002 for hearfng.

MembEgAQAV77° };»ty’\~——”"1/

Vice-Chaimman
qw‘*ré-§$ A PN wAorn feen Dy -
ﬂ%m{ Ckvaxg CHAAURTN*~Q\¢9 go’fthﬂu

. § N
B !\ 7 ! ”"\“2—-—\
- Zalyf
. Pass over for the day, List again on
21 Se 2082 for hearing,

-

\ ?
K ¥
g

Vice=Chairmaf -

uu&

Nembgfw\i>“
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‘open court, kept in separate sheets. Th

application is allowed in terms of the orde

1nd1cated therein. No costs.
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Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Hon'ble Mr. K.K.Sharma, Member (A).

'Shri Jagdish Prasad Yadav
Conservator of Forests, Social Forestry.

ODffice of the Principal Chief Conservator
of Forest, Tripura, Aranya Bhawan,
Gurkha Basti, P.O. Kunjaban,

'Agartala-799066, Tripura.

By Advocate Mr. B.K.Sharma, Senior Counsel.

By

-versus-

State of Tripura

represented by the Chief Secretary,
Government of Tripura,

Civil Secretariat, Agartala,
Tripura.

Principal Secretary (Forests),
Government of Tripura,

Civil Secretariat, Agartala,
Tripura.

Secretary,

General Administration (Personnel & Training),
Department, Government of Tripura,

Civil Secretariat, Agartala,

Tripura.

Principal Chief Conservator of Forests,
Tripura, Government of Tripura,

Aranya Bhawan, Gurkha Basti,

P.0O. Kunjaban, Agartala-799006, .
Tripura.

Union of India,

Represented by the Secretary,
Ministry of Environment and Forests,
New Delhi.
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...Applicant

. ..Respondents

Advocate Mr. M.R.Pathak for respondent nos. 1 to 4.
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ORDER

CHWODHURY J. (V.C.).

The applicant is a member of the Indian Forest
Service recruited to the service by Competitive Examination
as envisaged in the Indian Forest Service (Appointment, by
Competitive Examination) Regulaions, 1967, in the year 1983.
In due course on completion of training the applicant was
allocated Manipur-Tripura Joint Cadre. Thé applicant was sent
on Central Deputation to Forest Research Institute, Dehradun
with effect from August 1990 to September i993 where he was
holding the post of DeputyConservator of Forests, Social
Forestry. On repatriation from Central Deputation he was on
study leaye for the period between 1.10.1993 and 30.6.1997.
The applicant was transferred and posted in the Northern
Forest Circle vice Sri A.K.Singh, 1IFS,, Conservator of
Forests, Northern Circle, Kumarghat. He was ordered to hold
the charge of Conservator of Forests , Kumarghat in;addrr
tion vide order daﬁed 5.8.1997. The full text of the order
dated 5.8.1997 is quoted below : .

i In the interest of publice service, the

Governor 1is pleased to order transfer and
posting of the following IFS Officers with
immediate effect and until further orders :-

L

(i) On repatriation from Central deputation/Study
Leave from U.K., Shri J.P.Yadav, IFS, (MT :
83), Deputy Conservator of Forests is
transferred and posted in the Northern Circle,
Kumarghat vice Shri A.K.Singh, IFS (MT :81),
Conservator of Forests, Northern Circle,
Kumarghat (transferred). Sri Yadav will also
hold the charge of Conservator of Forests,
Northern Circle, Kumarghat in addition.

v (ii) Shri A.K.Singh, IFS (MT :8l1), Conservator of

Forests, Northern Circle, Kumarghat is
transferred and posted in the office of the
Principal Chief Conservator of Forests,
Agartala.

(iii) Shri J.P.Yadav, IFS will move first to relieve
Shri A.K.Singh, IFS."

Contd...
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The applicant pleaded that he took over charge of

Conservator of Forests

in the

forenoon of 14.8.1997 and ,

continued to hold that post upto 30.6.199 till his transfer

to Agartala as

In

charge Conservator of Forests, Social

forestry in the office of the PCCF, Tripura. The relevant

text of the order

reads as follows

In the interest of public service, the

Governor is pleased to order transfer and posting of
the following IFS Officers to the place and the post
as noted against them with immediate effect and until
further orders :- '

S1. No.

Name of officers From To
1. Shri S. Talukdar Deputy Conservator Managing
IFS. of Forests (HQ), & Director,
Joint Secretary, T.R.P.C.Ltd.,
Forests, Tripura, Agartala on .
Agartala. deputation. '
2. Shri J.P.Yadav, In-charge Conserva- In charge
IFS. tor of Forests, North- Conservator .
ern Circle,Kumarghat.of Forests,
'Scoial Fores--
try,Agartala. :
3. Shri A. Kumar, Managing Director, In-charge,
IS T.R.P.C. Ltd., - Conservator of
Agartala. Forests,North-.

ern Circle,
Kumarghat.

H

The applicant

Conservator of Forests,

also

pleaded that the post of

Northern Circle was one of the three

. . [ ]
Territorial Conservator of Forest cadre posts of IFS in the

Super Time Scale of pay of Rs. 16,400-450-20,000. It wés also

mentioned that at the time
Conservator of Forests,

the pay scale of

of taking over charge of

Northern Circle the applicant was in

Deputy Conservator of Forests in the

Selection Grade of pay of Rs. 14,300-400-18,300. He. : functioned

infén independent. capacity.:and:discharged the. full duties .and -

responsibilities and status of the post. It was inter alia

Contd...



asserted that the posting of the applicant was also not of
ad hoc nature nor the same Qas of a make shift arrangement
against a leave vacancy. According to the applicant in fagct
there was no such post of Deputy Conservator of Forests in
the office of the Conservator of Forests, Northern Circle.
The applicant accordingly represented to the authority for

granting him . Time Scale of pay of Conservator of Forests

from time to time. He referred to the number of

>representatiéns submitted to the authorities for providing

the scale of pay for the post that he was holding. On the
strength of the order dated 18.5.1999 the applicant handed
over the charge of Conservator of Forests, Northern Circle,

Kumarghat on 1.6.1999 and took over as In charge Conservator

of Forests, Social Forestry with headquarter at Agartala on

5.6.1999 after availing the joining time from 1.6.1999 to
4.6.1999. The post of Conservator of Forests, Social Forestry
was a cadre post of IFS in the Super Time Scale pay. The
applciant against submitted a representation dated 14.7.1999
for promoting him to the IFS Super Time Scale of pay with
effect from 14.7.99 i.e. from the date of funétioning as.the
Conservator of Forests. The applciant was subéeguently
promoted to the post of Conservator of Forests with effect
from 18.11.1999 vide Notification No. F.2(10)-GA(P&T)/93
dated 18.11.1999. According to the applicant  the said
promotion ought to have given retrospéctive effect i.e. from
14.8.1997 i.e. from the date of his functioning as
Conservator of Forests. On his failure to get redressal of
his grievances the applicant moved this application before
the Tribﬁnal praying.for a direction upon the respondents for
giving him the Super Time Scale from the date of assumption

of the office of the Conservator of ForeSts.

Contd...



2. The respondent nos. 1 to 4 have submitﬁed its written
statement contesting the claim» of the applicant. The
respondents in; its written statement contended that th;
applicant was o%ly allowed to hold the charge of Conservator
of Forests. It was stated that when the appliéant took‘over
tﬁe charge ofq Cohservator' of Forests, Northern Circle,
Kumarghat, he Qas‘holding the Senior Time Scale of Deputy
Conservator of Forests rank i.e. Rs; 10,000 to . Rs. 15,200. He.
was ordered - to take over the éhargg of the poéts of
Conservator of forésts, and therefore the contention of the

applicant that at the time when he took over the cahrge of

Conservator of Forests, Norther Circle, Kumarghat was in the
_ ;

tpay_scale of DCF in the Selection Grade of pay of Rs. 14,300

to Rs. 18,300 aﬁd the fact had that he had functioned in
an independent %épacity with,fdll duties, responsibilities
and status of Fhe post was not correct. The respondents
however in its &ritten statement ésserted that ﬁhe aplicant
was granted Seleétion Grade of Rs. 14,300 to Rs. 18,300 with
effect from 1.1.1996 vide Government Order No. F.10(5)-
GA(P&T)/79(L)  d;ted 3.5.1999. It was also 'sfated. in the
written stateﬁen# that the applicant was oﬁly ogdered to hold

the charge of EConservator of Forests in -addition vice

A.K.Singh, Conseivator of Forests, Northerﬁ Circle, Social

I

| Forestry, Kumarghat. The applicant w@s never appointed or

promoted to thelpost of Conservator of forests and he was
just allowed to hold the charge. When the Commlttee found him
fit for promotion for Super Time Scale by order dated

18.5.1999 he ws given Super Time Scale.

T 3. " Mr. B.K.$harma, learned Senior Counsel appearing on
| behalf of the the applicant. contended that the applicant

| was unreasonably’ denied with the pay of the post that the

Contd...
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N

applicant held. The applicant during the relevant period was

- holding the responsibility i.e. for the period 14.8.1997 te
18.11.1999. Learned counsel for the applicant further
contended that the applicant was holding the charge of

) "higher post with higher responsibility and therefore under
the rules more particulary in the light of F.R. 49 he ws
entitled to pay of the higher post and in support of his

1 . contention the alearned counsel also referred to the decision
of Supreme Court in thé case of Secretary cum Chief
Engineer, Chandigarh Vs. Hariom Sharma’ and Ors., reported in
( 1998) 5 SCC 87. Mr. M.R.Pathak, learned counsel for the
respondent nos. 1 to 4 opposing the claim of the applicant
contended that the applicant was allowed to function as
Conservator of Forests as a stop gap arrangment. Learned
counsel for the respondent nos. 1 to 4, Mr. Pathak
streneously opposing the calim of the applicant contended
that the applicant was only attending the routine day to
work of non statutory nature attached to the post. The
léarned counsel for the respondent nos. 1 to 4 submitted
that the applicant was given the Super Time Scale, when it
became due in éonformance with Scheme laid down in only in
the Rules. Mr. Pathak, learned counsel invited our attention
to the IFS Cadre Rules, 1966 and IFS Pay Rules 1968. The
learned counsel Mr. Pathak submitted that the strength and
composition of each of cadres constituted under Rule 3 of
the Cadre Rules are determined by Regulations. Pointing to
the pay rules the learned counsel submitted that a member of
the Service can claim to draw .the scale pay only on

appointment to that grade. No member of the service is

eligible for appointment to a higher grade save and except

the procedure prescribed by rules contended Mr. Pathak,

D ' Contd...
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Advocate. Appointment to Selection Grade and the post carrying

- _ , . .
‘ pay above the time scale of pay in the Indian Forest Service

bt 1
ii o .
is made by selection on merit with due regard to the
seniority. The applicant was appointed to the post of
i i] ' . .

Conservator of Ftorests only after the due selection. Mr.

M.R.Pathak, learned counsel appearing on behalf of the

N . respondent nos. 1 to 4 placed before us the relevant records
|

and the matter was again heard on 5.6.2002 in presence of the

| counsel for both the parties. Mr. Pathak in support of the
o
/|

. | stand taken by the respondents submitted that A.K.Gupta, IAS
n ' ’
I1 |

| was a Selection Grade Officer and his designation was Deputy
(-

Conservator of Forests vide order dated 13.6.1997 Shri Gupta

was appointed as Conservator of Forests in the Sourthern
| .

H | Circle. By order dated

’ 1

15.8.19997 (Ahnexure-5 to the

\‘ l'application), the applicant, Deputy Conservator of Forests
o - g ‘

ﬂwas transferred and posted in Sourthern Circle, Kumarghat as
1 ﬁDeputy Conservator of Forests and was also directed to hold
(- :

| ﬂthe charge of Conservator of forests of the said Circle in
i “'
Lo _ : :
i ﬁaddition. At that time the applicant was holding only a

i .
i ISenior Time Scale of Deputy Conservator of Forests. Mr.
I ‘

i%athék also referred to the written reply wherein the
|

ﬁ}’%espondents mentioned about the 9 posts of Deputy Conservator
by :

! bf Forests for territorial and 10 posts of Deputy Conservator

i i .

B N

2o .

: 0of Forests for others in the State of Tripura.The learned

L _ : _ : :
oy : .

1 @ounsel for the respondents submitted that the aforesaid

oo .

==

‘ iaterials clearly indicated that there was one post of Deputy

o

for the three Circles amely, West/South/North. Mr.
0 )

| Pathak, the learned counsel for the respondent nos. 1 to 4
.) “‘ . !
\

r%iterated that

|

there was 6nly one post Qf Deputy

| ‘ Contd..
| | |
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|
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Conservator of Forests (Social Forestry) menat for the
Northérn Circle, Kumarghat since 1995 as per the Governmen£
of India Notification dated 4th July, 1995.The learned
counsel for the respondents submitted that Super Time Scale
was granted to the applicant as per the‘recommendation on the
basis of selection made on 28.9.1999 by the Seléction
Committee and that the said Scale would be effective from the

date of issuance of the order. Mr. Pathak alsc referred to

the Note sheet dated 14.7.1997 and arqued that the concerned’

-authority noticed that he was to be given Selection Grade and

‘thereafter Super Time Scale to the Conservator Grade. It was

also mentioned that at that point of time he could be posted

as Deputy Conservator of Forests.

4. On consideration materials on record it is apparent

that  the applicant looked after the duties and

- responsibilities of the post of Conservator of Forests

" between 14.8.1997 to 18.11.1999. Admittedly, he was not paid

-the salary as was pointed by Mr. Pathak, learned counsel for
the respondent nos. 1 to 4 that the applicant wés not
regularly promoted to the post and therefore he was not paid-
the scale. The applicant was paid only the sca;e of Deputy
Conservator of Forests despite all these assertion of the
respondents that the applicant worked in.the higher post.

5. We have aiready described the'naturé of the posting
of the épplicant as In charge Conservator of Forests. The
vefy order of appointment and posting did not indicate that
the applicant was only to lo;k after the routine day to day
#ork of non-statutory ﬁature. No such order was cited before

us stating that the applicant was entrusted to look afterthe

routine day to day work of non, statutory nature and that he

Contd..



was not to be entitled any additional remuheration. To
uphold the such contention it was incumbent on the part of
the authorities to indicate in the office order specifying
the duties assiéned to the\officer and also specifying that
the applicant waé aésigned t; look after the day to day
\
duties of non statutory nature and he was not to be entitled
any additional remuneratio§. It was incumbent on the
authorities to specify the very nature of the duties whilei
postiﬁg the applicant to'hold the higher responéibilit{es.
The applicant was no doubt appointed to the Super Time Scale

!

Scale on the basis of selection made but then on the analogy

of the principle of "Quantum Merui£" the respondents ought to

have paid the applicant the scalé of pay of the higher posF

in viéw of the fact'the applicant discharged his valuable_
services and_on the equitable consideration he was entitledl
for the pay of Conservator of Forests between the period

14.8.1997 and 18.11.1999. In the exercise of power of

Judicial Review a Court or Tribunal cannot keep away from the

equitable realities of the situation. Law does not

countenance what is not just and fair.

6. On consideration of all the aspects of the matter,

we are of the opinion that it is a fit .case in which a

"direction need té_be issued on the respopdents to pay to the

applicant the difference of salary in the scale of Rs:

16,400-450-20,000 during the' period from 14.8.1997 to

18.11.1999 i.e. the period in which the applicant actually

worked and thus ordered»according}y. It is however, made

clear that the payment of the aforesaid difference of

salaries under no circumstances shall be treated to be

promotion given to the applicant against the post. This

direction is issued only on-the ground that the applicant in

Contd..
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fact worked as such and as such relief is granted. The
respondents are directed to provide the aforesaid relief
granted to the applicant namely the difference of salaries
within three months from the date of receipt of this order:
In issuing the aforesaid direction sedulously we adhered to
the decision fendered by the Hon'ble}qureme Court in the
case of Selvaraj Vs. Lt. Governor of Island, Port Biair and
Ors. reported in (11998 ) 4 sCC 291. '

7. We are notjhowever impressed with the argument of‘Mr.
B.K.Sharma, Senior Counsel for issuing a direction upon thé
State Government to issue a revised Notification promoting
the applicant to the IFS Super Time Scale of pay of
Conservator of Forests with effect from’l4.8.l997 i.e. from
the date of functioning as Conservator of Forestglin view of
the statutory scheme. The deciéion of Ashok V. havid Vs. Union
of India and Ors. reported in AIR 1996 SC 2165 1is  not

applicable in the facts and circumstances of the case.

Fial

8. For the reasons stated, above the applicatfon is
allowed to the extent indicated abo&e. There shall, however

be no order as to costs.

VARV B
(K.K.SHARMA) | ' (D.N.CHOWDHURY)
Member (A) Vice-Chairman
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Conservator of forests, SBocial Forestry,
Uffice g the Frimcipal Chiet
Conservator of forests, Tripura, Aranya

Bhawan, Gurkba Hasti, P.O. Funjeban,

Pgartala-799EE6 . Tripura.

- !\) G -
Lo Btate of Tripura,
represented by  the Chief Gporetary,
Government e f Tripura, fZivil

Secreberiet, Agasrtala, Tripura.

Ze Principal Secretary (Forests),
Government e Tripura, Civil

Becretarialt, MAgarbala, tripura.

e
3

S, Beoretary,

femeral Administration (Personal %
[ ]
Training) Department, Sovernment of

Tripura, Oivil Seoretarist, Agartala,

Tripura.

iy

4oy Frimoigsl gt Conservator ]

By Tripura, Government of Tripurs,

-

Aranyas Hhawan, Gurkha Bastil, B
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Furniaban, Sgartals-79%d0846, Tripura. e B
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. Tw om0 3anch

e WUndon of India,
represented by the Secretary, Minlstry

cf Environment % Forests, Mew Delhi.

e s Mesnondents

DETAILS OF APPLICATION :

1 Particulars of the order against wihv i by thie

i

application is made 3

The application i

H¢
ii

givrected sainst the

Tx

(PETYAYE  dated

a
iy

e

Motificabion No F.2414

issued by  Additional Becretary to the Government of
TPipur&; General Aodministration {perasonnsl and
Trainming) Department. By the said Notification dated
18,11.199%,  the Applicant together with Bhel  Ashok
FEumar  (IF&S:MT-84), hes been appointed to the post of
Conservator of Forests, Tripurs, cadre post of  Indian

Forest Service (MT). in the pay scale of Re. 16,4688

A8 @20, HEg (IFE SBuper Time Scoale) with effect from  the

i)

tate  of issue of the Notification in  the exisbing

g

vacancy instead of giving rebrospective effect to  the

ao Tar the Applicant is concerned.

i
<1
e
o
e

A copy of the Motification dated 18.311.199%  is

i3

anmederd a3 Annedure-~As31

Z. Jurisprudence of the Tribunal :

The dpplicant belongs to the Indiasn Forest Service and

holds & post in the Joint Menipur-Tripura Cadre in itse

s o
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Tripura part, A% such the

s ject

redres

Tyibunal.

.o Limitations:

The fpplicant further declar

within the limitation prescribed in

Administretive Tribumael Aot

4. Facts of the case;
4.3 Thaet the Applicant is
e, ig enbitled Lo al

guarantesd under the Consbit

4.3 That the Applicant is a

SGervice (hereinafter referre

holding the

Forestry i the offige

Conservator @pf  Fo

FOOFY, Tripurs, Agartala.

4.%  That

the fSpplicant

G.A0198F atter completion

a3

(MBnmexure A2

§

undertook braining in Indig

Gandhd Nabional Forest fdoademy),

iy e Joined P& L A"

Agartala, Tripurs since he was allobtted to the

£,

Tripura JYoint Cadre (Annews

o
p

comp ledion

matiter of the order against

ig within the jur

the Cons

wias appointed to  the IFS

e joined the I

pplicant declares that  the

which he wants

isdiction of  this MHon'ble

ew that the appli

i 21 oaf hhe

1wk,

g oitizen of Irndie snd  as
T rights  and

ution of Indiza.

member of the Indian Foaresi

o teroas IFD)Y and presently
grvator of Forests, Social

af  the Principal Chief

{(hereinafter referred Lo 2%

i 1982 WUPED s»xamination

as *Probationer and

.

Forest College (now  Indirs
Dehradun. On fugust 8,
Donservator of Forests  at
dan ko

ure  A-3). U sucoesstual

3f Probation, he was confirmed dn service

P

privileges
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4,4  Thaet the Applicent held various
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charge of Conssrvabor of
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with effect from 9.5.1986 (Annexures A~4). Be it stated
that the Applicant is a direct recruit to the IFS, his |
year of allotment is the year of his asppointment to the

Incdian Forest Service, l.e. 1983

in  Tripura

petween August 19E% and August 1999, He was on central

deputation to Forest Research Institute, Dehradun  from

puguet 1999 to September 1993 and there he held the

—

post of Deputy Donservator of Forests, Socisl Forestry.
He was on Study Leave during the period from  1.18. 1993
oy BELAL1997 0 gt the Undversity of Edinburgh, United

Fingdom on & Commonweslth Boholarship.

4.% That on repatriation from central deputestion/study
leave, hs joined in the office of the PLOOF, Tripursa,

Agartals as Deputy Conservator of Forests on 14,9 1997,

-

Thereatter, he was bransferred and posted in  the

Morthern  Forest Dircle vice Shreil A Hingh, the

prwator o f Forests, Morbhern Circle, with

headowarier &t  FHumarghat, vide Motification MNe .
FL.E538014 /7GA/EE dated H.8.1997 of the Government of

Tripura, Appointment & Services Department. In the said

“

Motificetion dated 3.8.19%97 of transfer and posting, it

mas  aleo stated that "S8ri Yaeday will also hold the

Fumarghat in additicon”.

B ocogay of the said Nmrl ication dated H.8.1997 is

anmexed hereto gz Annexure H-5

o6 That on the basie of the said Netificeation dated




. Ll e caprative - phunal
Vel e

v | 0 Nov LD ¢ |

qe(:é-éﬁ' w9

i Qui;haﬁi aeneh q

PSR A SO il .

Bo8,.1997, the Applicant btook over the'ﬁha?ge ef  the
Conservator of Forests (herginaftier referred to as ﬂf/,
Morthern Dircie, Fumarghat in the Forenoon e f
P4L8.1997 . and continued  to hold  that  post upto
Eﬁgégiﬁ?? till his transfer to Agartals s In-charge

1

OF, Bocial Forestry in the office of the PCOOF, Tripura

5

(Anmexure A-13).

4.7 That the post of CFy NMorthern Qirecle i one of the

f—

three Territorial COF cadre posts of IFS {Annexure  A-b)

in the Super Time Boale of Pay (He. 16,908¢-450-00, 8050)

AL the time of teking over the charge of OF, Northern
Givele, the Gpplicant was in the pay scale of Deputy

Conservator of Fares

in the Delection Grade of Pay

(M

o

SEG-4@e- 18,5488 . He functioned as OF  in an
—— ¢ P—

independent capacity with full duties responsibilities

and  status of the pdst. The posting was slso ot ad

hao or an arrangement against & leave vacancy. In fact,

there as no such post zs Deputy Conservator of Forests e
i the Office of CF, Northern Circle. Thus the last

part of the Annexure A-3% order daeted H.8.97 was by  way

af a common fleage and this is precisely the reason  as
L 4

o why there is no mention of anyvihing after the word

in eddition®.

4.8 That for all practical purposes the posting of  the

fFpplicant was  as OF exc the pay of the post, the

irregularity was brouaght to the notice of the authority
on several occasions with 2 regquest  bto promote the

Applicant $o IFS Super Time Boale of pay of OF.

L Y00
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etter Mo, FLILOE JOFNC/For/97/7123  dated
F.11.19%7 was written to Bhri V. Tulsidas, Chief

fripura. At para 3 (Pag

¢

0
3
-

Secretary, Government of g F3 of

hoid

b

the said letter, the Chisf Secretary was reguested  for
granting Buper Time Scale of Pay of OF to the Applicant

- " . - . . . . 3 P I} 5,
froam  the date of Joining in the post of OF, Northern

Gircle.

A copy  of the seid letter dated H.11.1997 is

armexed

Annesurg Qed

{id2  That no reply was received to  the DO, letter

gated S.11.1997, & letbter No.F. 10018 /0FNC/Eastt/For-

G7/394%  dated 18111997 was written to PCCF, Tripura

(Head of the Department) for arranging the Super Time

......

Quale of Pay of OF to the Applicant  from  the sate

taking over the charge of OF,

o
e
i

-

k]
e
5

43

i

ol N
t

~,

P

L
o

o

3
(]

o2

W

pa

A copy of the letter dated

w
i
-

herelon ae fmmexur

(141 Firding no

to the letter dated
18.11.1997  from the PCOCF, a reminder was given ta him

vige ltethter MNo. FLoll ey JOFND/Fasv b AiFpre 7 7é

catedd

* e VE 1PN

A copy of  the reminder dated 29.12.19%7 is

annmexed hereto as Annexure -9,

(iv)  Thalt rno response to the letter dated Z29.132.19%7

wes recelved, ancther reminder w

vide lebtter No. FollOd

ﬂ!
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A ocopy of

arnrieed

Thiro
M. Foil
this le

Dopy of

agpimtment

Agdministration {

A copy of

ammexed herebo as

{w»i)  That no

the Secrelbary,
another  reguest
il
of

grant SBuper

fappl loant

reguest and pert

dated 3. 15, 19%0
Principal
Appointment  and

Tripura for

A copy

annexed

4.9 That the App
Morthern Civrol
Motification

general

the

her

reminder was
CLedd 70PN/ BEst e/ For 97
ther
arel

P&ET)

fale R

CLEY FUFNL Bt For-9B/ 55 0~13 dated 30150
Time

provided

waEs &l

Georetary

informati

hereto zs

Mo F L3800 ~-BAGT

fAodministr

s =E %mﬂﬁmimﬁwvm

Centrs) Administrztive Tri

oD Ny 1

hunal

LR I

wecond reminder dated J,j9,1"z i

eto as Anne fye 1,

ML

Loy the POCF  vide letter

trlven

BT

dated

was slso given to  the Seor

services  Department {now Gaeneral

Department) Government of Tripura.

the thirg reminder dated 27.6,1998 s

fAnneure fA-11.

A received from the POCF  and

W

Appointment g Servicess  deparbment,

was mads

vidie letter Mo,

LA9YE for

Goale of Pay. In tetter, the

the details of grievances, efTfechs

inent clarification. Copy of the lebtier

=0 gaven bo the Chiefd  Beorebtary,

(Forests) angd Seorebary,

Services Department, Sovernment of

on and taking nece acticn.

ary

said letbter dated B, 132.19%48

fAnmesure A-13.

ligant was transferred from In-charge,

oy OF, Docisl Forestry, vide

Agartals

dated 18.5.1999 of the

ation Department (pegrsonnel He

g
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braining?, Government of Tripura.

A copy of the said notification dated 18,5015

ism annexed herebo &s Annexurs A-15.

4.1%  That the Applicant handed over the charge of OF,
Northern Circle, Humarghat on 1.6.1999% and took over as
—
In~charge OF, . Social Forestry with hesdguarter  at
Agartala on 5.6.1999, after availing Joining period
pinisiel
from  1.6.1999  to 4.46.1999, The poste of OF;, Socisl
Forestry is & cadre post of IFS in the Super Time Grale

Fay  (Arnexure A-&). The Applicant functioned as  Till-

fledged OF, Social Forestry.

4,11 That sfter joining ss OF, Bocial Forestry, one
more  D.0. letter dated 14.7.199% was written o ‘th@
Chief Secretary, Tripurs for promoting the Applicant o
the  IFE Super  Time Srale of Pay with effect from
14.6.49%7, i.e. from the date of funchtioning as OF.

A copy of the said D.0O. letter dated 14.7.1999 is

————

arnexed hereto as Annexure H-14.,

4,12 That the Government of Tripurse promoted  the
L]

Spplicant to the post of OF with effect from 18.11.159%
vigle mpotification ey F LR 1) - EA (P& /95 clated

TE. 111999 (dnrnexure &-10.
(./'

L That agoreived by the Motification glatec

18111999, sa far as it gid net  give retrospective

gffect the Bpplicant  represented  to the Chief

Secretary, tripurs vide letter Mo, 1/7IPY/99/30- vated

JALy o




Rl o

- S ar ot 1
%:;7;1& gﬂ‘m' 4, ARV Ee i 1

Cantral AAminin =tive Tribupel

% oD Y 14
3

2

L ”;“.~ ? yenck g

s camnie s e

spay

230311999, The drregular and discriminatory naturs  of
the said Motification was brought to the notice of  the
Chiet Secretary. He was zlso reguested to correct  the
wrang  and promobte the Applicant to the IFS Super  Time

Soale of Pay with effect from 14.R8.1997, i1.e. from +the
by :

date of functioning as OF.

Ao ocopy  of the said letter dated 22.11.199% s

annexed hereto 2 HAnnexure A-15

4.14  That the fpplicant has functioned in  IFS  cadre

nosts of OF full-fledgedly since 14.8,1997 for which he

the aforesaid impugned

motification dated Ig.11.19%99, He oretferred
representations  to 811 concevned making 2 reguest  to

take dmmediste necess

ary sction in  response  to his
representations.  After & prolonged silences aver  the
matter arnd  the Government taking itz won time {(fwo

vears and three months) in promoting the Applicant to

Cthe pay scale of CF with effort from the date of issue

of the Notification dated 18.11.199% in gross violation
af the rules and zlso principles of natursl justice has
seriously affected ths service interest of the

Applicant. y

:

4,15 That this spplication is made bonmatide and for the

cause of Justice.

Y. grounds for relief with legal provisions:

@

9.1 Far that the impugned notification dated &H.11.19%9
gppointing  the Applicant to the. IFS  Super Time

Gerale of Pay with effect from the date of its issue

&
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without considering the duration of functioning  in
the posts of OFs for tweo yvears and three monbths  is
prima  faocie bheing viclative of the relevant rules

ang accordingly same is lizble to bhe setl and

guashied.

Foar thaet the Applicant worked as OF Northern Oircle
{from 14181997 o S1.5.1999) and COF, Social
Forestry (from 3.6.1999 fo date) continuously and

independently with full duties of the pos without

getting the bernefit of pay scale. The irregularity
and the drnjustice were brought to the knowledge of
the a&ll oconcerned, namely the Chief Secretary,
Principal Secretary (Forests), PLOCF and ﬁecretavyg
General Administration Deparvtment, Sovernmernt of
Twimuﬁa several btimes. Unfortunstely, none of these
suthoritises  thought it worth  replyving  to the
reguests even  once.  They remained silent and

ingifferent, and the Applicant continued to suffer

mentally, physically and financially.

For theat the postings of the Applicant s OFs (both
i MNorthern Dircle as well as in Zotial Forestry)

were  regular and continuous. They were neilther  &d

Moc  nar s stopgap arrangement  against & leave

vacancy  as  dis olear  from  the TFacts given  in

o

paragraphs 9.3 (i) to B.3 (iv).

(i) The Applicant Frnetioned iy BH CF
continueusly with effective from 14.8.1999 with no

other duty of any other posis.

Central Administrative T i)
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€ii) The fApplicant was posted to the IFS Time Heoals
cadre posts as cadre Officer as per Rule #1) -of

the IFS (Cadre) Rules, 1946,

Rule 8 (1) ¢ "Save as otherwise provided in  these
rules, every cadre post shall be filled by a cadre

afficer.”

The posting was surely to the cadre poste of OFs as the

Iy 2 k4 ¥

Applicant  dischidrged full dubties amd responsibilities

af  the posts on & regular basis and moreover, there

did not exist 2 post such as Deputy Comservator of
H § o

Forests, MNorthern Circle for which the Applicant  was

being paid the salary.

{(iid)  For that the State Government did not have any
intention to keep the posts of CFe under reference
varancy  or held in sbevance as it did not  seek
apprm?ai from the Central Government for doing so

for periods exceeding six months &s reguired as per

Rule 1¢ of IFS (Uadre) Rules, 1966,

CHule 18 "Cadre posts shall not be kept vecant or held
abeyance for periods exceeding six mon®ths  without
the approvel of the Central Government....”

The Most possible resson for not taking the approval of

;the Lentral Government as reguired as per the rule was

‘that the Applicant, as a cadre officer, was lawfully

posted to the cadre poste of OFs on a2 routine Dasis.

Civ)y IF it is supposed bhat the SGovernment had  any

Ry o |

i
o
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intention to post the Applicant as deputy CF  with
P additional charge of Of, Th@h the condition lzaid in
j Bule 11 of IFS (Uadre) Rules, 194686 was not
fulfilled. fpocording to this  Rule  the State
Bovernment may Tor the purpose of facilitating

leave arrangement or Lemporary arrangement  for &

i pericd not exceeding twelve months, direct that any

i bwo gadre posts or oa care post and  an eguivalent

post maybe held simultaneously by On e single ocadre
, mffim&v with  the prior  approval of  the Central
Bovernment. The State Bovernment made the Applicant
hold the post of ‘non-existent” Deputy Conservabor
1 j of  Forests  and the Cadre pomte of OF for over @
years and 3 months without the prior  approval of

the Central Government in violation of the Mule i1

; of IFG (Cadre) Rulez, 1944,

d.4 For thaet st the time of Applicant s postings as COF,
there existed vacancies in UF cadre posts in  the

1

1 Btate. Also the Government did not  have any

{

intention to keep these posts vacant . or held  in

sheyvance as euplzined FPara 5.3 (iii).

G.0 For that the Rule 8 of IFS (Pay) Rules, 1968 have

been violated.

Rule 8 " Pay of officers holding posts  snumerated  u
Gohedule  11I- Any member of the Service appointed

‘ .

! i o . g . < -y e oy -

o to hold & post specified in Schedule 111 shall for

|

w0 lang as he holds the post, Be entitled to draw

the pay dndicseted for the post  in the g & ol

Oﬁ. L§
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Thé postes of the Cfs sre specified in Sohedule IT1 of
the IFE (Pay? Hul@%; 1968, In spite of the fadt that
the Appliceart held the posts snd performed  the  full-e
fledged  dob of Cfs on 8 E@gular hasis, he was denied
the pay of OF in violation of the Rule 8. Further,
ther& arﬁ'ml@ér court rulings in this regard that if an
pfficer holds 8 post for which & definite scale of pay
i prescribed, he cannot be awarded a3 lower scale (D.N.

state of MJ.P. 197300 Services Law Reporter

o

Sharma v
G0y 1975 A1l Indias Services Law Jourmal 858). In 2

Supreme Court Ruling (Chivil Appeal No. &232% of 1985 in

case  of  HBobti. P. Grover ves. State of  Hariyvana  and

otherss  decided on 1819835, it has been made olear
that promotion of an officer to & higher post  on an

agoting basis entitled the officer salary of such higher

past.  In the instant case, the Applicant scted in  the
higher posts of CF  (IFS Super Time Soale of Re.

but he was paid the salary of IF8
Selection Grade (Fs. 14,5803-40808-18,36¢) for & period of
twe years and three months in total disregard of  the

IFG (Pay) Fules and the CDourt Rulings. *

Wed For bhat the Applicant was eligible and @mwkimg the

IFE  cadre poste, he olaimed Tor promction to  the
T Buper Time Scale of Pay on several oooaslons
(ﬁmmauuvw'ﬁm?g AeQy A, A-18, A-11, A-12, A-14 and
Fe- 1) but  none  of his representations Were

centertained fy the awthority. e ner the

ny,
o B

-~ 7
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sstablished convention, though an mfflaer Can ﬁwt
claim promobion as & mater of right, the
appropriate auwthority i bound  to consider  the
genwine  claim of a person entitlaﬁ far promotion.
Non-consideration of & claim of  an emploves,
atherwise gualified for consideration, vitiates the
grercise of  Jurisdiction  in the matter, BN
subjects the action of the appropriste authority in
the matter of grant of prometion, to the scrutiny
of the court as it is clear from the ruling in  the
rase of Anil Chandre Mitra v. State of Orisss, /11
India Reporter 1978 Orissa 19 (V 57 0 #)y  and H.
Chandragupts v, Chairman, Post anct Telegraph
Bosrd, 1978 Services Law Reporter. The State
Hovernment  did not consider the genwine claim  of
the Applicant for promotion for 2 years, 35 months
and 4 davs, and  thus breached the guarantes
conferred under Article 16 of the Constitution on

the Applicant

Far that the State Government has acted in & biased
mannenr while isswing  the Motification cdated
H.01.1999 (Armexure A1), The Applicents  senior
officer Shrl ALK, Bupta (IFS:MT-82) was promoted to
Nty
the level of UF grade from the date of his holding
the charge of COF (Copy of appointment lebtter is  at
Annexure A-164), whprwn“ e fApplicent, bDeing in &
similar position, was denied the benefit of Of

Brale for as long as ¥ vears 3 months and 4 days.

However, the Applicant has been eguated with his
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Juridor  officer Shri Ashok Kumsr (IFGeMT-84) .  The
Applicant and Shri Ashok Eumar were promoted at the
same  time  (Annexure A-1) although  the Applicant
warked in the higher post for much Tonger. This act
of  the State Government is thiscriminatory  on two
accounts. One, the Applicant has been denied the CF
Seale unlike his senior officer Shed Ak Supta, in

other words, same work but different pay (Officers

doing the same work bat drawing pavs is illegal  as

™
o

established in P, Savita v. Union of India, 198
G2y 8LY Z310)Y. Two, the Applicent has been  equated
with his junior officer Shri Ashok FEumar in a most
arbitrary  manner., [t ig strange that duration of
working in the posts of CF was net taken inté
sccount at  gll while euating  with  Shri  Ashok
Fumar. This act of State GBovernment has denied the
Aoplicant  an equal treatment and pportunity . The

Motification dated 18,11 1999 i

s
BH

di%ariyinatm%y
becavse the classification of  officers of same
service  made by it is unreasonable, wunfair  and
uriust.  The combined effect of the provisions of

Articles 14 and & of the Constitution is that

employees under Bovernment are erntitlell to goguality

of treatment both at the Lime of appointment and at
all material stages during continuance of their
service. The State Govermnment has breached the
provisions ot Articles 14 and 1é af the

Conshtitution.

For that withholding promotion  and arbitrary

'

£
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deferment of promotion to ah arbitrary date after 2
vears B monthe and 4 days s in CFact  punishment
inflicted m& the Applicant. It is clearly stated in
a oourt raling in the case of M. Brinath v. State
Mysore, 1973 A11 India Services Law Journal 4151972
HLR 449, Due to arbkitrary and  unjust  Government
notification lated 18.11.199%, the Appldoant
suffered mental agony aﬁd loss of prestige. 1t has

sleo caused him bhage financial loss.

3.9 For that the Applicant could mot have been made o
work  dn & Righer post in the pay scsle of  lower
post  in violation of the principle of "equal pay

for equal work”.

4. Details of remedies exhausted :

The Qﬁmiicaﬁt_deﬁlarﬁﬁ that he has represented against
#i1  the irregularities commitied against him and
injuries  caused to his service dinterest by various
representations  shown hereinabove at pragraphs 4.8,
401 and Fara 4.13 but no relief being granted by the
Respondents and  there is no other alternative or
efficacious remedy than to come before .th@ Horn'hile
Tribunal. The r@pﬁ@ﬁ@ntatimnﬁ addressed are amm@xﬁd to

as fAnnexures A7, aw@; PGy A1, A-11, A-1Z, A~-14  and

7. Matters not previously filed or pending with any
other Court :

The PBpplicant  further declares  that he #ad not
previouwsly filed any application, wrilt petition or suitb

regarding the matter in  respect of wilrioh this

TRV >

E W : . }Qﬂ@h i
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application has  been made, hefore any court or  any

H
e
i

csther suthority or any other Bench of the Tribunal nor \
any such application, writ petition or suit is pending

before any of them.

8. Relief sought =

I wiew of the facts mentioned above, the Applicant
prays  that the application he admitted, on perusal  of
records be pleased to allow this application with  the

following relief (s)

wu

”
E

n

e

To  set aside and quash the impugned Notification
dated 18.11.999 (in A-1) so far as it dies not

//f give retrospective effect to such promotion  and

SR Y

S C ’ : ;
further direct the State Sovernment to  issue a

revised Notification prosmoting the Applicant to z?‘g
the IFS Super Time Boale of Fay of OF with effect {ﬁ
from 14.8.1997, i.e. from the date of furctioning

in the post.

tHed To direct the State Government to issue  the
revised Notification within 2 month  of the
tdecision  of the Hon'ble Tribunal and o make -
. ot

payment  to arrears  of salary, arising dus  to
caorrection in date of promotion, to the Applicant .
within & months together with interest at the rate b

of 18% and as per the Fanke norms.
H.3 Cost of the application.

8.4  Any other relief(s) to which the Applicant is

entitied to under the facts and circumstances of
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the Case.

9. Interim order, if any, prayed for @

.....

The application may pleased be decided and  final

grder be paesed st a8 time.

1;‘.‘3" w®ow W B R AN E @ AR U AR ES

11, particulars of the Bank Draft/Postal order filed in
respect of the application :

1P No. . 26 50%9%%  DATR- R0[u/2e%°

Fayable at @ Guwahatil

12. List enclosures:

Az stated in the index.

Verifticatiome s sswne
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VERIFICATION

Iy Ghri Jagdish prasad Yadav, son of Late PMoba

SBingh Yaday, aged asbout 41 vesrs, Working | as

5

Conservator of Forests, Seocial Forestry in the office
wf  the Principal Chief Conservator of Forests, Granya
Bhawan, Gurkha Basti, P.0O. Funjaban, Agartala-799006,
do hereby verify that the contents of m&ragwaphs I oto 4
anel & to 132 are true o my knowledge and those made  in
paragraph 3 are believed to the true on 1@@51 gclvice

and that [ have not suppressed any materisl fact.

Ancd T signed this verification on this 20 th cday

of November, D968,



Goaverrnment of Tripura
General Admirdstration (Personmel &
Department
Mo, F.2008)-BAYPLT) /93 dated, . Agarta

NOTIFICATION

The Governor is pleased to appoint

{fficers of Tripuras Part of Joint Manip

the post of Conservator of Forests, Tri

IFEMT)Y  in the pay scale of Re. 1646

woftn gmrafas st

o

Coptra] £imiriarative Tk

—~

o

Annesure A

Trairning)

Ya, the 18tk Nov

the following
ur-Tripura Dadre
pura (Cadre post

R S R I S

Supertime Scale) with effect from the date of isszue of

corder in the existing vacanoy.

o Shri J.P. Yadav, IFS, (MT-83) (KRR

2. Bhri Ashok Eumar, IFS (MT-84) (FR)

1

3 .
Ol
!}‘} -

’ 12'2 f.?

iFs

K]

of

(IFS

this

o The above officers will work as conservator of Foreste

for the Circle Department now assigred ©

TR TS .
I¢ Yoo - y5o- 205060
1 By order of

i

weld- Il

(R 0.
Acdditional Sec
Government

Lo The Chief Secretary, tripura, Agarta

2. The Chief Secretary, Mamipur, Imphal

Agartal a.

gobhem until Ffur

the Hovernor
legible
Reddy)

retary to t
of Tripura.

Lay

Bhie

@

e The Principal Secretary to Governor, tripura, Hajbhavan,

4. The Secretary to the Chief Mirdster, Tripurs, Agartals.

[
a

Gffice of he all ministers, Tripura,

b. o @1l Frincipal Secretaries/Commiss
fpgartal a.

0 7
%ﬂﬁd W“}r

Agartala.

ioner 5 Tripura,

uuul
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The Becretary, Government of Indis, Ministry o f
Environment & Forests, Paryavaran Bhavan, CEO Comples,
Lodhi Road, New Delhi-3.

The Principal Chief Conservator of Forests, Tripura,
fogsrtals.

The Accountant Genersl ARE), Tripura, Agartala.

The Fimnance (Estt. BEranch) deptt, Civil Sectt. Tripurs,
Agertal .

Manager, Govi. Press, fAgartals for publication.
Confidential Section, o/ the Chief Seoretary, Tripura,
Fogartals.

Treasuary fficer, Agartalaslallashahar,

Bhpdi  J.P. yadav, IF&MT), In-charge of Congervator  of

Forests, Social Forestry, Agartzla.

Shri Asholk Bumar, F8 (M7, In-charge of Conservator  of
Forests, MNMortherm Circle, Humarghat, hMorth Tripura.

Personal files/guard file.

G- Illegible

(R.0.M. Reddy)
Additional Becrebary to the
Government of Tripura.
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Divisloral Fotost Ottlices,
Rosuarch Divisian, Agartala.
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Mivistonnl Forest Officet.
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'Verred by the relevant rules and regulatlon @8
~amended;L70m time to time, applissbie io members of the. All
India Services, iin the matter of lesve, conduct, discipling:
and a appeal), medical attendance, DIUV&dQWv rnnd travel ling
?ginvingeflftc. which are contained in the I.F,S. Manual =

/ L v X ’

(viii) oram :Dr\.DI*TONS

_.Ybu w&ll be subject to such furthex conditlons of serv1~a
o dlflgatlons in the ex1stlng cenditions of service as
’&ppllcable to the I.F,5 from time to tlme.._~u

'
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n_app01n+ment you will be reau? red to excute an agreemeh
utgched form, binding yours sclf and one surety jo ntly

and sevelally to refund in the event of you Lailiag to compler

. probathp “t0 “the satwsxactloq of the Centrel Covernment, .any -
WCO@V,gald to you conseqient on your aﬁpointment 2s a probatlh
nexs flnstheevent of your accepting fhis of fer of appOLntmunL

and’ 301n1ng«hbe Fcregt Research Institute and Colleges,: .

Dehra.Dun for trsining, you will have to excute the ?qremnonf

-delivexithe same duly executed to the President of the. - -
Instifute . forionward transnission to this Depaz rtment - (voliimay
ousithe  agréement fomm duly signed. by the . surety
disign the agresment and affix the date bnly i
.king.over ‘charge-at the Institutes No date needh
B wsurety below his signature). A

v

(x) DEQARATION:ABBUT. MMRIAGE

o gUrder Rule 5 of the Indian Forest Service (Farrthmen )
"Ruleé“ﬂl966 :a-person. having moxe than one spousc:livingiis
‘not ielbaible for appointment to the Sexvige. The Ceat;al
flogsvery i fs sstisfied: that- such: marelygceil

) ',”aet the’ personal law: agﬁlicable to him/dega'g
rfy to:the marriage and there are: othar  £0%§'?7

v.exempt, By, ,person from the og palde
fhiS\offer 1s, therefoxe, ¢onditicnalion:

“1nithe -form enclosed and} suumi-
Reseaxch Institute andiCol

'-Joinlng tné Institute for txaining.é.‘
than''one wife/husband living and® you “wi sty
om-the nner~t10n of the saldtgiov1sion%go

ng 1l factstof your case to

[é%bl

0 h Govemment of Ind1a ’°°.
et “&he matter :

(xi) DEJ.AR»TION BOUT cLosz: RELATIONS

O a jointment you vill be required to furnished ., - ’
Atio%pin ragpect of your close relations in the: @ftachef

iq‘ddplicaie) and deliver the same to the President,
Re

. seazch Institute & Colleges, Dehra Dun at thg time
‘fijéiniﬁﬁiihe Tnetitute for trxelning, - - .

M

V pzes
W =

Pl 200,

Pivislons! Forest Ofticer,
Roscatch Division, Apartala.
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3. ALl the .tules and regulations relating to the Indian. &'
Forest Servite including those referred to in sub=paizgraphs \ )
to (vil} of paya, 2-above, sre contained in ALl India Cervicas
Manual which can be puxchascd from the Contxollex of Puklicwilions, |

Civil Lines, Delhi, You axe advised to cbizin a copy © the fiwih v
Manual and go.through-it carnfully, in periivular, the Condug
Rules, the Discipline and fppeal Riles, the P2y Kiles, the “%
Probation Ruleshand ‘the probationers' Final Examination Regul

4, Matters relating to conditions of Service for which
thaye 1is nO provision in the rules and regulations referred Lo .t
above, shell bo.régulated, in the zcase of tn cificex sarving upden
the Central Covemment, by the Rules, Regulctiong and othex applie .
cable to cfficers of the Central Tivil cervices Orotp A and inthgn
case of an officerwdrying unaner the State Cevornment, by the:pules, .
" regulations and ‘orders applicabie to the officers of the. State' - !
Civil ServicesiClags 1 under the State Covewnment concemnede . oo

e " The information provided in this letter for the bemefit™: ~
-+ of. the newcomer to ithe, Service cennot be made the hasis of any .o
e . Tights by an app ntee and all matiers relating to the various. t
+ " conditions ofiéervlcarreferred to above shall ke coverned by {hé!

statutory- rul esculaticns on the supject and ithe order§?0£

! " the Central 0T State-Govexnment as the case mey ke TS
"6yt "Pléé§§giﬁf§im‘this Department by telegram (Teleganhiéﬁj;ﬁ”

address = "Pérsondaept, liew Delhi}, ~ithin five dgys of Lhae o
i'“"receiptwofﬁtbifﬁiét"ér shether you accept thls offer of appaints =
ment, I1f you’ éﬁi&fﬂe offex, you should join the Forost Regedzch:
Institute.& Golledas skier:

. e,
— .

o g, Dehra Dun on-thehgﬁgﬂMﬁx**;ggg (riot ez
ie can'millirecoive ahd look after you.

)
r"_‘—"““-\.

"
:"3
S

[+

<t

(1)

H

=

c ' / "' R
etion of the training at the Institute you; will
3nithe Lal Bahadur Shastri Maticnal Acadoeny.
ussorle for attending the Foundational UREL
¥yin “furthey.instructions in this rveoard whik
, ‘gn'theLInstiﬁuie. A copy of the jeinin
hertiaining invthe seid Indian Forest College
.Qfenclosed for your information. R

o b % e —— =

: Ia:
;q]éinstruqtionsaj ‘
| K | ‘at Dehra Dun,;;"’ ;

YIRS

8- 1f voiiraccept, during the period of your probationfﬁygthg'
Indian Forest:Service, 2n offor of appotntment- to & sther Akl indla
- Services or;asgentrak- Service, you would be deemed to have f |

', from :the Ihﬂi~?"fhééét389rvice with effect from the date ofi,\

", relinquisment harge as Indian Forest Scrvice prokatio

accept this offer, tht Covernment of 1

R S

g, InigéssYou . .

| . take this, oppoTun ‘v toconvey its osd wishes to you for 3

’ successfullg he Public Service. .

l‘ | e R T e e e ' va I }\c (\/\ \N'\.»:\ D::"’Tj . i
| (V.R, SRINIVASAN) ;
li Under Secretary to the Government of Indiae .-
by ' - o -
. b
y LA Ul B
‘- L 1.2600

' Divistons! Forest Of{icet.

| Rasearch Diviston. Agartate
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17015/1/84/1FS-11
L Ministry of Environment & Forests
) Department of Forests & Wild Life

Krishi Bhavan, B}
New D lhi,dt the 20th Feb,85

NOTIFICATION

_ In exercise of the powers conferred by
sub-rule{1) of Rule 5 of the Indian Forest Service
(Cadre) Rules, 1966, the Central Government, in
consultation with the State Governments concerned,
hereby allocates the cadre officers mentioned in
column .2 of the Table below to the cadres mentioned
in the corresponding entry in column 3 thereof.

- Expldnation = For the purpose of this oo
notification, a 'Cadre Officer! means—a-member of - - - -
' the Indian Forest Service appointed to that Service
on the basis of the results of the Indian Forest
Service Examination, 1962,

TABLE

S-No.  Name of the Cadre Officér Cadre to vhich allocated

1..Shri KuS. Reddy ... ... ... . .. Anchra Pradesh
T T T Rama Prasad Anzhra Pradesh

3 B«S.S. Prasad Andhra Pradesh

4 Ashok Kumar Jain Andhra Pradesh

5 " Surendra Pandey Andhra Pradesh

6 Prashant Kumar Jha Andhra Pradesh

7 ‘MsSudhakar Anchra Pradesh

8 Santosh Pal Singh Assam~Meghalaya -

9 Akhtar Hussain Khan Assam-Meghalaya

10~ C.P. Marak Assam~Meghalédya

11 Dhirendra Kumar | Bihar '

12 Prakash Chandra Mishra Bihar

13 Ramesh Ramsai Hembrom Bihar ’

14, Anoop Shukla Gujarat”

15 Ashok K.Varshney Gujarat

16 Akshay Kumar Saxena Gujarat

17 Satish Chandra Srivastava Gujarat

18 Kabool Chand oo Gujarat

,CcntdO-noa L

b . bivislons! Fofest Officeh, - BRI SN
Resoarch Divisiam, Agartals, ~ " . L L

gt | e
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i 419 Shri . Padam deLﬂ"h BWOJ Vtmd Haryana
20 Kumarl Amarinder Kaour Haryana
e 21 .. Gulshan Kumar Haryana
22 - S.M. Somasekhara Haryana
23 . " Gurinderjeet Singh Goraya Himachal Pradesh
24 ~  Uttam Kumar Bancrjee Himachal Pradesh
25 Lalit bionan Himachal Prazesh
26 Suresh Kumar Himachal Pradgsh
( 27 Samsher Singh Negi Himachal- Fradash
28 Abheil Kumar Jammu & Kashmir
A R-Uday—Kumar _Karnataka B
30 ~ C.Venkata Subbaiah Farnataka A
31+ Gndipati Vidyasagar Koarpatakn
.32 . V.Rangaswanmy Karnataka
33 ° K.G. Mohan Lal Kerala
34 .Amaranatha Shetty Kerala
35 T.P.No Kutty Kerala
36 - Juoudi Prasad . ! Kerala
230w . _Ajay.Kumar Bhittacharya Madhya Pradesh
38 Lalan K.Choudhary = Madhya Pradesh
39 Mancj Kumar Siaha Maghya Pradesh
40 Rakesh Kumar Gupta Madhya Pradesh
41 Krishna Fratap Singh tacdhya Dradesh .
42 Mangesh Kumar Machya Pradesh
43 - Mahesh Chancdra Eharma - Madhyt Pradesh
44 Shirlsh Chandra Agrewal . Madhya Pradesh
45 T.C. Lchani Madhva Pradech
45 Kailas Chandra Beharata Madhya Pradesh
- 47 Ashok Kumar Vishnoi Madhya Fradesh
43 Rabindra Kumar Sirgh Madhya Pradesh
49 Lalit Mohan Zelwal Madhya Pradoesh
g 50 Jajati Kighore ionanty ‘Madhya Pradash
51 Om Prakash Khare Madhya DPradash
52 Yetchu Satyam Madhya :'radesh
53 S. Narsinga Rao ~ Madhya Pradeeh
54 U. Prakasam . Macthva Pradesh ,
55 - M.C.Jayaprakash Narayan Machya Pradesh
56 B.5.Ks Reddy : Maharasiten
57 Rajesh Kumar Das Maharashira
58 Navin Singh, Maharashtra
59 Vinay Kumar Sirha Maharashtra
60 Farhan Sajjad Jafr Maharashtra
61 Umesh Kumar Agrawa . Maharashtra
62 Kuldeep Narayan Khawarey Maharashtra
63 Shyam Sunder Misra Mahattashira
64 Jarnail Singh Maharashtra
+ 65 - I1.P. Kharat Maharashtra
A Lo LS
{ W
¢ (é/>@ o,
. plvisional Fo:est (:;:::\a
ansearch DIvIsION
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£hri Bala Prasad
Jagdish I'cas A Yy
RundAn Lal Tamta

M.Lokoswara Rao

@“8x~;%9n-

Haniour-Tripurn
Kanrpur=Tripuin

C Mantipur--Tripurn

sagaland

Shashi Bhusn Santnt Orissa
M. Satyanarayana Orissa
, Sceeshan Raghavan Orissa
73 Jitendra Prasad Singh Orissa
74 Dambaru Dhar Sahu Orissa
79, Kulbir Singh Chauhan Funjab
76 -©  BRajeev Kumar Tyagl Rajasthan
CA Anlil Kumar Goel Rajasthan
78 . . Om Prakash Rajasthan
79  Ashutoch Samantslnghar Tamil Nadu
80 Ashok Tamil Nadu
81 * Praveen Chandra Tvagi Tamil Nacdu
g2 . Kishore Kumar Cha uchuri Tamil Nadu
83 Kumari Aruna Basu Tamil Nadu
84 K.G. Sanmugham Tamll Nadu
85 Alok Saxona Union Territories
g6 Govingd Marayan Sinha Unicn Tertitcries
87 Lalrvam Thanga Union Tertitories .
88 Jai Baj : . Utter Pradesh
89 Ramesh Kumar Singh Uttar Pradesh
90 Ashwani Komar Halsn Uttar Pradesh
9 Kumaxi Rekha Vyas ‘ Uitnr Proadesh
92 Amulya Ratan Sirha Uttar i'cacesh
93 . Bipin Kumar Sin¢h Uttar Pracesh
94 Awadn Kumar Singh Uttar rroadesh
S5 Rajive Kumar Utkar Pradesh
- G6  Pawan Kumar tiar Dracash
97 Ajay Kumar Dwivedi U%tar Pradesh
g . Jitendra Vir ohﬁrma Uttar Pradesh
69 " Diwakar Kumar’ .. Uttar Pradesb
100 Chaturbhuji Nath . Uttar Pracesh
101 Ram Prasad , Uttar Pradesh
102 S.T.S.Lepcha ' : Uttar Pracesh
103 Mohan. Singh Bhupal - +ttar Pracesh
104 Sarajit Kumar Sen West 3engal
105 Vinod Bihari Mathur Wlest Rengal
106 Pradeep Vyas Wes: Bengal
107 Anup Kumar Saha West Benyal

3,
\
[}

‘ \\@,\N

(MeV. KrSAVnN)

e ~SEPUTY SECRETARY FO—THE GOVT. OF INDIA

Manager,
Government of India Press,
FARIDHBAD(HARYANA)

A um/
Wo  — o

v s L)l 2000
Divistonal Forest Omcef,

Resaarch Division, Agartala.
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Copy forw rd

1.
2.
3.

/&"gc Lo /31’

ed for 1nfcrm\tlﬁn/necvsq 1y action tos

The‘Chief Secretaries all State Govornmuntq/
: Uol S N
The Forest Secretaries, all Statc Govbrqm>vt(/
b T's , . ;
The Chicef Conscervator of Foroests a2ll Gtato
Governments/U.T's

" The President, Forest Research Institute &

Collegas, P.Ce New Forust, Dehradun

alongwith 107 spare copics for the
probationers concerned.

The Directoer, Lal Bahadur Shastri National
hcademy of Administrntion, Mussooric,,

The Secretnry, Union Public Service CommlSSLOH,

-Dholpur Fiouse, New Delhi.,

“GQuard File. .,

\\ - 3’;) p

—— "

(MoV. KESAVAN)
DECUTY khrabT\A Y TO THE GOVT.QF It

/ﬁ,ézza,éu/ ' o

4 -
Ivll, 2000,

@lelonaﬂ Forest Officet.

Hiosearch Divislon. Agartals.
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45012/ 2/:7/‘%1'?431 ! ,
Covarnaent of India . ‘ | _
pintatry of nvicunmnt and Foreote W
- i Beac P&,r:)".“i‘fﬂ o ry‘wr:n,’ ‘
Voo £ro Goionlady . : 9\

Lol Raoty Ny ,[“).alhl
dt tha 2ith fgust,6?

L.anprrearid

3n oczolon of the powers oenfarred by rule 4 of the tndlen Forest Gurvics ‘|
(prrobation) Frulon,1968,thn precident Sw plesved to confire In the Jadisn fuvest '
- eppvica the fullmddng thees prabatin~ers af tha fr:iton foroat Sorvico tarna e the ;
,odnt Oedra of Mt pursTripura of thy gndion Frr-a% Service uwllh affect from tho .. "
datea shown eruinat esch e - ' s ‘
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14 51 Atul Kuer Gupts 02 -05-08 R :
2) £ .4 fala Proazd 240548 | ' ‘ |
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Gayte of India "-ana, o \
Faridabnd (1tavynna) wWith a cupy of Hindd version,

Copy tg =~ .

{

8, Yhw Beorotary, Daght, - * parasanel A 2. (Perannnel BLW) rovt s of Puninuty
!m,)hﬂl with theee o oémien.' [, ' A

1) the faorateryy Ammintment erid forulcen fumtt, rints of Trt;nxx-a,‘!t-:u:‘t:«lu with
7 s epars oepdand '
1, ™he Actountant Gereral, Pandpur,1nphsl ) *
&, Tra Acoountsnt Genssaly Tripize, fanrtelne N
%) Yhe Bocretery, lrdon publie Yrrvice Corminuic -, (holpre Hhusey Hou mIM? T
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' | ‘ Hor (1) frea/rotta1/ 36F 88— 9
- Cavamzent of Tripura

gfeice of tha principal thtef Consaryator of ferests

Trinura t Rqertala '

. 1 .
. mtndammjuhm ,‘hﬂ.’.:}}?ﬂ.’o‘n . “:‘:‘/‘;(.‘7
Capy to ¢
1) Ohrd AR Kisenp Dt 179, m.‘ fEetar i sk l‘:mnnru.w?.nr o? Forastsy

C/ne Cmmpen-In-Chrqd, IX Qiplonue Courue in uildiifa P\ma'wmtﬂ‘)']?-@@.'
2 \Giidifes astituta of Tndiag P,Ne Hau f‘araut‘ § hehra (ke :
2) e Ghed 3N YudavIFRe e Gonaerutor of fernals, nivicional furssh

ArPiosr, Southamn nivision, B fay .

3), Personal file of §/8mi ;.'V.'mnt?,’xrn/b.n.Vnmv.xra

P PR o (/}-'vv:" .
3 N /3 ;}_’ .
3 . a} Ch f adrrator of Fornate -
_,u:!rmiﬁ'\}d!m;ﬂcaqﬂrtalno _ )

-

A Ueoled
%5-'04’)
| 1L 200,
Pivistenal Fofest Officer,
Regaarch Division, Agartala.
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! , In the interest of public service, the Governor is

Meased to order ‘transfor and uostiﬁg of thc fOllUW‘ng 17 oLfJ

. — -

- with inmediate effﬂct and until ‘furthor ordg rs -~

ty

(L) on repatriation from Central deputaLiou/SLudy
S o '? : _Leuvg from U.K,.,Shri J.p, Yadav,IFS , (MT 83 ).
T \ .Jcputy Conscrvator of Rorests is transforred and

' Poatud in the Northern C¢rclc.Kumarqhat vicu_|
__“ :Shri AR BIngh, AFS (M7 181) ,Consurvator of Fsresks .

: Northern circlu,KLmargh&t(Lrﬁn:E;;;:}) Sri Yadov
will alss hold the charye € Conscrvator of Foresis
‘Northern Cirele +JKumarghat in addition.

(Jl) Shri A»K.oingh IFS (MT:81),Conscrvator of Foregls
\ ‘  Northern Circle,Kumnrghat is transferred and

pbsted in the office of the Principal Chiey
/
comgervator of Forestns sAgartala.

ii)shri_JﬂP,Yadnv IFS will move first to relieve
Shrl A.K.Singh, IFSg

~{M /\/\f\ c‘\"L“’ - (‘/Q)—'ﬁ— ’ 279 -

‘\O .P'JY
- ' . Unc 53¢ rct.ry L) the .
{W U\i\"‘ 6\)/‘(‘" HV? &V\l\/’ )"“ITIW nd..of Tripura,

o o oMe A ~ewtome 3 hoh
i A \v(\oﬁw‘g\dfﬁ(ﬁw ° »ajw»«a s <6

-1 Chief Sceretayy,? Uripuara,agartala
2, Special Scerctiry t. Govern. St hag Bhavan, wgartala .
3. Secretary to Chief Ministor,Trip fragihgarta s, _
4. Office of the Depty Chief Mtnlqpir.TripuL“.nqtr*‘Ml .
5. Minister Jf Foxcat TriJurw,ugmrtula. /j//
o : Jesk 7 8-
Ao £ %(i a)//w // -}/ 207 ey
/ ' p . (./.J:] ;(4. . [y . 1)//2 ‘»
LN N L\LLU“‘"’ - . .

& /K Ao T | '/.?' \/“"“ Y py Ch
L 7& Ta. feck e e T
v ;‘ / , A .
Ly Ol et 2
g[ ,_‘[/\,J W O,l)f\w\/ l/(‘/) 120\/&;,_( / [#1ay.

é AL Conervatar af Forests,
jL’V\ ripurys, Agartala.
’>r ngi A Lol

CJOLJJ*\ LA\ LW” d%fL—~4:’3fgde.

Lol
[— Owistenal Fo?ast Ottico, ' W(&z
*L/ % Research Divisign, Agaruk”\ Q Vo] % 67 [’! L\/LWL/&A“
K\(W‘W’gh !cgmybﬂw%»;cggd o@mhKho’
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Pakjb - (L‘p e -
. e — s o " . O *
6. hccountant Gencral(K&E),Tripurm.ngartala.
. 7o . Finance Deparmncnt(ﬁstt.Hranch),Tripura.hgartulﬂ.
B principal Chief consarvator 534 Forests,Tripula:
‘ P e _,____;.‘.ga\rrtal'a - X ‘ .
| . 9., - Traasury Officer;hgnrtala,wQst Tripura/&ailnshuhmr.
: ‘ North Tripurde. ST
104 ., Copservator of Furests,3orthcrnxCirc1e;Kumarghnh.
1. o .Manage;.Covernment Press,hgartala for publicatl
12. ,Under‘Secrdtary(Conﬁidcntial Section),office o
‘ : . " the Chict gecretnrys I .
S13.0 officcr Caﬁccrncd,
14. . Perspnal rile of Shri J . pYadav.
. _ : B - |
o o :
_, . . /? 2 ol (\ . L
' &’d)/ ¢ (:/D ' ’/["'—* ’
' - - 0
© (e CORYY )
uncer Secretary to the
‘ : ' g G-vernment »f Tripard.
- t,(z@,/:-— - - .
[}
L Pl 2400,
o pivisional Folest Oftticef,
' : Aasearch Division. Agartale
susanta//
" [ ]

e e e
i




Goid

"y

(1)

ey ene. In onr'cibo o.f.,tho wm/oxa orni’crrod b
(L, o o(.cticn 3

of e ALY Ian S¢rvice ‘Act, 19)1{61 ot 19,)1)“
Lowlth rulg § ¢f th
]IJ()

L

‘n"xmtg of Tienmipar and Tripur,

Alatiens purdgp W aamq thg Iudian R)I‘Odt 'S
cnlrg utrmbth)f’cguhtions 1966,nmoly § o

W
4
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0. 16016/8/9 b= ATB(1T )=
Covamnayt ot Indiq . .
Minlatry of. Porsonnel, P.C.. & Paisions
- Dupn{mmt, of L’\Qr.aonnal & I‘mining

Haw 'Pdh‘xi‘. “ing bt IuTy, 1995
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P

dllLudGL..Tif

¢ ImMdion Ferest Sopvicg. (Cu.l ’Nul;.,.s
o Cartral ’Coyo;nuqnt 3 dn. oonsulmtion wi,th Aig

hergby nalics” Iol]owin
ch1co( fimu Cy
(1) Mesc rpg\llations uAy b c.\llo(l"tli'm"'].m];i(m
Rorest Servigg (tixation oy CAIG s gy )
Fburth Arxmmdmt f%ulc\uons 199) '

»

i

(2) lhc/ shall &he nte Acrea on ‘the
ulolz publLo;xtionl an Lhc officixL

A‘:[.

LL\tb 01
u*zottca

S ;
e thc"bducdulo ,io 'tho lncLicux b

I
L

LRvp

P y RN ,I

L Vrast Sgr vicu\ fi}uLUL‘l.
(‘-1. Zidrg otz:cnu.h) Regulatiens, 1966, for
'xm' nd the ‘mtrigs 0ccu,r~mg thcr

' thg hcncu.ng Planipu e

G undov‘ﬂxo Iollowiﬂg
1 bg sub timtod nnmoly

LGNy MorLorvi e

, . - .'. ‘l". ' . "" A
r/lf\.NIPURgI_ . I’RLPURA , R )
'.smim‘ L)uty po' ts widor g Cmvovumxt Of I uul»m* )
lx‘llnuxa ) Co ' R . _—

. ‘ )n., ‘
sanior Dy tv po ts in! tho! umto Covc.mumt (M uh] H) :
v {iﬂ cfpnT d)i()hj\r (jﬁl"«i(l r\un —(\f“rbwy-(") td A;.._.f-....?. T ‘1 .
G T O\lmu*vnwr 0f Ibl‘wto . o
'.“'membox' Q1 Irpegty ’Iorritoxl al) e ¥Ry
Arlbervator of foresta (g odaguar tcm) S 1‘
}*nl;(r‘v Yoy g @ reata - ’Lmotinnnl) s 1.

Vs erve g L crrenty (Geeial 1 itpy) 1
Doty Copg Grvator of I(‘rwtu( Torpi wriul) i
(ooutlhien  Din, l‘uz(}wn' nd, Westom l;ivn.,.hnbnm
Cantrdl | Eostom NorUu,m, heubal, g sh g pur) Y
1 L,.ut) C,u scervato RANY lf*mut‘,\ o Uu,u sup iy Di) "‘1'
’/ & u 3 xmu e N 1 Co oL

f" G L.‘.)( ;L.ll Li L'¢ “(_H Vo Ol
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1
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CLTorests v,y P Pl
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E)Iv!(‘!ondl Fofes{ ()Fﬂw?,
Husearch Qivision, Agartala.
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Daputy Omsorvn‘mr bi Fbroatc(boc,ial Ibmatw ]

Deputy Omsarvator'dt Forasts’ (011 Qonservgtion ) N 2
Deputy Oonsar'vntor QL Foragts (wilg Lirc) (Keibyl
Paltio“nl Park & ':ngon-pokpi wl 1411 2q sanctuary ) 1

Depury nsarvaton Of Torgsts
\Roacqwm Silvicultura &: Tmi.ning)
- Doputy. O(Inscryntor RLi ?bmsts(Mbbor)

; Smiomgs-ts wnder I smm'ﬁ“‘( hipu k- -V

Prin cipa_l ..;.,Chj,.a £ Ocnsc m&mr«o f; Fbrosts

— =

"

CMies Conscrvator or Tbrcsts R e
Ccmcrvator or Forcsts (Tcrritoriql) ' ‘ 3
.cn.,c*'vatrr of Porosts(”qvolOpmmtv& Flapning ) -
Seiservator iop Forgsts (Spcial Forastry) 1.
D(.pu Ly - Canscrvator of Fomsts(il‘grm.torial/ - ‘ |
\Ca.n chanpur,N or‘chq Dim, Manu,wAmlxxsn, Sslimum?Sadnr, (

upur,Scutham Diwn Qantd . Forest niwn 9
Dezuity Consorvatop of Forcs‘ts C'W'.U.)Elliro) 1
Diputy Con.:orvator-of Fbrosta( Working rean) 2
Deputy OMisorvator of f‘orostsv (Hoaclqunrtom) . 1

Diputy Qonscrvo.tor of Forgats (Resaard:) 1

' deputy Sbn.,or-vator of anosts ('I‘rcxming ) gt

Deputy Cbn.,crvator of Tbrosts (leming & Davelopagnt ) 1
- Deputy Qanscrmtor ot Fcr-astq (Social Forestry ) ‘

3
0 e S
TLt:ll sonior aut Pests—or Maripur & Iripura” C:xdro o4
2. Cantm],ﬂ',popumtion.ﬂcsorw @ D% ot 4 nbm/o ’.' 10
30 quta,’,tdif;ﬁé";'f:t_i.l‘loq'by.'io”iro;notion i aceorqacg.
- \~/ith;;\x,_la,.8,;_oi’:vthci_Ind W Ferast $orvy eof Rocrud tan t
- FQ.!lGS, 1966 ‘7 331/3 %. 0r'1 ing 2 above 27
He Pogty te be. 211764 by dircc,‘c FOGIUIUIGNY( 14243) 43
SR 41Ju1"Jt"1t\iﬂl’l Y?csarvo @ 25% of 1 above S T3
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Dear Shri ' N |

I am writing this letter to draw your uttention
to certain service matters which are adversely affecting mei
professionally, physically, psychologlically and financially.
These issues are briefly exvlained below. |

|
1. A case of departmental proceedings to impose minor penalty

was made out against me in the year 1989. The charges fraued
ageinst me were mostif based on filmsy and exsgpereted lactors.
It might be difficult to explain the circumstances under

which the charges were brought out. It would be pertinent to
point out here that the circumgstances prevailing at thet tine
were difficult and depreasing - a feeling which is shared in

.privaiemhy-nlmpsxmallmyoung‘and“nequ.F.S officers. Whatever

the reasgons might hnye been with the then forest department
authority, the case of departmental proceedinags has shown me
{n poor light. I have 'been projected as dishonest, inefficient
and imcompetent . in diécharging the duties as Divisional Forest
Officer, Southemn Divfsion, Bagafa, There has been too much

of harassment to mcﬂ and the last eight years have been verwy
stressful. ' ’

[ .
Desoeratasnttempta to et the case lnalfiged have
not heen successful, o decislon has yet been takon aven after
my eventual request oﬁ 31.7.97 to finallse the case within
2 months. More than 3 months have since then passed. Such &
situation and the cqllous attitude indicate, rather coupells,
to seek the help of means svailuble under law. It is & common
knowliedge that seekiné the help of law through courts reqguiresg
e to spend Substantial amount of woney which will have to
come from salary 1n:mi cage. This 18 no Justice.

I eam upﬁréaching you through this D,J, letter,
as you are the Head 'of Administration in tae state; and srace
ticelly final cuthority in decision-makin~ involving such
cases, I am-request%né you o oxnredite ihe decisicﬂww@kimzr
and take @ roasonablL.;ni Just decision on the lssbe.

i .
2. I am in the 15th,year of my professional carrier as e membr

24 1983 vetch of Indian rrorest, Yervice., By dand large, L.0.S.

officers of my aeniority huve wot selection «rade in all %terhﬁ
of India, The seleetion wrade was due to me in the year 17950,
This pesmot been given to me go fer, 1 am 9till drawine the
selary of Deputy Conservﬁtov Qi Coredts dn o the hinlor Adminisge
trative firade thouqﬁ i have bosn nosted; ond A180 workine as
Conservator of Forests. T™his is cousing financial Losss and

it is disaopOLntinqué L1, T owoadd recnest oot b svetan e

i *< A 7"/
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¥ , .
- the /granting of selection Grade to me .
\ 3, 1 am poéted 88 Conservator of Forests, Northemm Circle,
Kumarghat

W28 duly paid tq mt. The sala

748,948 730,697 15 sti17 +

severa) repréaentatims in ti
to be settled. The delay in

ry - for the balance period
0 be paid to me.
U8 regard byt the

from
I haye made -

. Further, in the

please be re
in the legay Process,
and decide each one of

eventuality,
imburged the
Kindly 1ok into

I am sompel)ed to go to

A personal audieng

. ¢ with yoyu is,
ther'erore, requested, |

- With regards,

| Yours raithruyyy,

I

i

|

S ‘
b AR Ty

l , AR ol /

|

i

!

{

1

}
| .
N | ,(Dr.J.P.Yadav) .
t Conaervator of Forests,
. l Northern Cir‘cle,Kumarghat.
Shri V., Tulsidag ! ’
Chiaf-Becrgta} , L)
Govemment of ':ripum, -
Ag&rtala. | . ' l o A VLK&) @/
CIt 2000,

Divislonal Forest Oftices,
Reovaarch Division, Agartsia.

et ¢ o o0 ®
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NO.F.11(10)/CFHC/Rstt/For~97/59h2
: Governaant of Tripura
* 0ffice of the Conservator of Foreats,
Northern Circle, Kumarghat,

Date:~’g.,,Jﬁ?

P e SRS
?he Prineipal Chief Censervator of Forests,
ripura, Agertala.

Subs - Grant of Super Time Pay Scale of the Conggi-
vator of Foreasts

Sir,

| As per order No.F.35(14)GA /a8 dated st August, 1997,
:o: the PAppointment & Services Department, Government or Tripue
ra, I was trangrerred 4nd posted as Conservatopr ot Foreats,
Northem Circle, Kumarghat on renatriation Crom Central deputa~
‘tion/Study Leave from the Univaraity or Edinburgh, UsKs Accore

dingly, I took over the chavee ar the Conaervator of Forents
on 14,08,97.. -

) Thonah 1§ have boen moogt e e Conservator of Forestg
but unfortunately I hnve not been qiven e buncrit of pay
tquivelent 5 yn " the Conservator o I ' |

quivelen® <5 souje of the Conservatys of Forasts, 7 am 5t§11
getiing the salary or Deputy Conservator of Forests in Juniop
Administrative Grade.

4I would remijegt You to arranpga SUer Time Scele of
.Pay ovaoqservath of Forests from the date of my taking over
- the charpe, lee, from 14.8.97, ‘
. o

An early action into the matter g requested,

Yours faithfulyy, AR

i !

J N
/Ly D7 3}
(Lr.g.r, tacdoy )

Connervatop o1 ch:stn, _
Morther Cirele, Kumarghat,

Al
‘ Ulr_= op
- Lot 2060
' Dlvislonal Fotest Otticos,
Rasaarch Division, Aqartsla.
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- No.F.11(10) /CFNC/Fatt/For-97/ @JI')o €§

.U rmrTGovernment of Tripura o o '“

O/o the Conservator of IFeorentn,
Northern Circle, Kumarghat.

Datez-Zg/ﬁyﬁ7

To
The Principal Chief Conservator of Forests,
Tripura, Acartala,

Sub: -~ Promotion to Suner Time Pay Scale of the
Congervator of [orests,

Ref: - Letter No.F.11(10) /CFNC/Estt/For-97/5942
dated '‘8.11.97 of the Conservator of Forests,
Northern Circle, Kumarghat, Tripura North.

Sir',

Kindly refer to my letter mentioned above wherein
I requested for promotion to the Super Time Scale of Pay of
Conservator of Forests from the date of my taking over the
charge of Conservator of Morests, Northern Circle, Kumarghat,

I am ¢et to be promoted and given the benefit of nay scale
of the Conservator ot Forests,

Long time has elavged since 1 was transferred sand
pogted ag Conservator of Forests, Horthern Circle, Xumarghat
on 14.08.97. Delay in promnotion to the Suner Timn Scale is

‘hampering my careaer and future wrospects; end is causing me
a net financial losa. -

1 am writing you to please <cake care of my genuine
interests end arrange for my promotlon to Super Time Pay
Séale of the Conservator of Forests from the date of my Join-
ing to the bost, i.e,:with effect from 1T4th August, 1997,

A copy of letter dated 18.11.97, referred ubove,
is enclosed for the gnke of ready reference.

:

fours falthfully,

b T3 2 )
(br.J.F. Yadav)

Dv. Connervator ot Foregts,
rn Charpd, Lone-vvat o of [Poresty,
r.nclo' - One sheict, Northern ¢irecle, sumarghat,
T (Asstated) o o
ALl
b Q@Z_,_;:(%4
oo 2qer,

Pivisiona!l Fortest Officef.
Rosearch Divigion, Agartsls.
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Guwernoant s Tripura : . A Ny
Gffice wf Lhu Coneetrvater of fFereote /4/'\/ /,7 ,’M

P ]
Nurthern Cliecle 33 RKumarghat,

el il ANNEXURE 54-10

Bated, Kunarghut the 5| th Jan/98

— /0 -

Ta

Thd Principnl Chiefr Censervgter of Faraste
Trioura :% Asartala,

Sut: 3= Prematien te Super Timm Pay Saalel of ths
Coneorvater of Faroats,

flet 34— 1)lztieg ua.r.11(1u)/CFN:/Latt/ru;§s7/5942
dt. D.11,.%7, '

Ii)letter Na.F,19(10)/CONC/Eatt/Far-97/6430
dt, 29.12,97 of the Canaarvata:‘nf\Furuetu,
Nurthern Clrole, Kumar ghul, Nacth Tripurs.

Sir,

Vith voferencge g sbeve, regarding my prommtianf te ﬁdbﬂx
Tiwe Pry Seele of ths Censervater uf Fersete, your attdttien~£§
invited that astien en the maetter is yat to bs taken, T

e dell
in promatien s edversely offesting

my prercoaiangl sardar hn&if
“funstisning the present plame ot peating, Bevidug, {t { aldg

tausing me a net RemumraBlx Finsnsial less, ! R

[}

v,

v
! et

It wuld ke psrtinent to peint eyt that I am werking f

as Conzervatst sf Fervets, elnse 14th August, 1337, My prametign
té the Supsr Timm Pay Scale way be gluen Prom the date gf '

Jeining the peet {,e, 14tn Augurt, 1ng7 X

You &re wnow® again requuastes ts tgke nesessary mstion

inte the matter, , . - ) . o )
o A eapy wach of the latters dated 18,11,97 and 29.12..97.
raforred ahsum is apnclesed for the eake ef roady fsferange, :

. Yaurs faithfully,
Encle = Z(tus) ahkute

o stated absve, S$4/<br, J. P, Yadgv)

Boputy Censervatur of Foreste .

~ Th-Charge, Cunsevvator of Foradts
Nerthnzn Cirele g Kurarghat,

Cspy:tn -

1y The Sﬂul‘ﬂtlﬂy ta Lha Gavarrmant gt Tripurg' Arpeintmoent

and Servjage Sepsriment, Civil Svcrnturiutu, Raertala,

Vest Tripure, Por fnfermelion end  taking negesevery
setisn from hid ana, \

. . ‘X.‘,rt,,l\"‘ Y ()\’ l ‘]'6
' _ , : {(Br, 3. . Yausav )
. ) By. Censervatsr of Feroats
I/C, Conrerveter of Foreats
Nertheen Ci{rela

/\ZCTW,&:/ Kumareghat,

(1. 2400
Bivisional Forest Ofticer,

Reseorch Division, Agartale.
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Govirnment of Tripura
Office of the Crmgsrvetnr of Foreste,

Northern Circle, Kumarghat, b\

Dated, Kumerchat, tho <7th June, 1998.

10
The Principal Chief Conservator of Forests,
Tripure, Agartala,

Subs = Permission to the Super Time Pay Scale
af the Conservator of Forests.

. . | .
Refs~ This Office letter m..:r.ﬂ(m? /CPNC/Rott/
For=97/495942 dt, 8411.973 No=6L30 dts 29.12.97
and No=~7352<33 44, 31,1,93,
. |
8iry o

o A
with rerexuﬁce to the above renarding wy peyrmission
" to Suber Time ray ucaie of the Congervator of Foreats, Your
attention ig once ogain invited that lnspite of 5 lotters
earlier no zctim h%s;boen taken on tie natter, The deley
in promoviw: 1s not fidr to me. It L5 adversely wffoctlihy
Wy prolfessimiul csrfiér and nleo ny fuictioning 28 Congar-
N vetor of rorests, ; |
o
It {5 & gée+t injuetice that I am wdrking in the
post of Conservator of PPorests with «ll resporisibilitles
TEESUCIATEl WLt Tt bUT WATIIoUt FEving “tha’ pay ‘of the Conaer-
vator of Forests. Youjare agnin requested to %ake neceasary

action s0 that T am gives the zenle of Nonservator of Forests
from the dat~ of Joininr 1a the post, 1oa., 14.3.97,

Yours feithfully,

|

1

!

| < -

i | (Ur. J.P., Yaday)

g Dv. Congarvator of Forests
| I/c (fongervator of Forests
i orthorm (Ciroele, Kumarghat,
|

Copy to:- .
1« The Sucrvthfy, Appointment & Services Department,
Government of Tripuira, Civil Sacretariste, Agt.
for favour of intormation and taking naecessary
from nln énd, .

1

Rt
ﬁﬁ/év{ﬁ—-/ ~ Conservator of Forests.
(RN |

' (). 2ot

bivislonal Fotest Otticat.
Regaarch Divisian, Agartala

|
-

|
o
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ANNEXURE > A1
NOoF.11(10) /CAIC/Egtt/For~98/ "3 S 10175
governnint of Tripure
Office of the Conscrvator «° Torests
: Northern Circle, Kuw..agheat.

Dated, Kumarghat,‘muazuméoember, 19983,

-To

The Princlpal Chinf Connsorvator of Porests
Tripura, Agartala,

Plense find enclosed en anplication from Dr.
JoPo Yadav, Conservator of Forests, Northern Circle, Kumar-
ghat, in connectim with Selection Grede, Super Time Soale,
eto. The detalls arc given in the application form.

You are requested to toke necegsary action into
the matter at sn esrly date. I o

Rnolo:- Az ateted above Yours ralthfully,
. { -

(6 Sheeatn) 4
<5 (y.
T T (Dr. JeP. Yeddv) 70 7
Consgservator of Forests
Northern Cirecle, Kumarghat
Copy to:-~ |

1o The Chlel Secretary, Goveimment of Tripura, fpartala
~ for favour of information and necessary action plesse.

2. The Principal Secretary (Forests), Government of

Tripura, Agertaln for favour of informetion and necee
sgary actlion pleaae, -

3. The Secratary, Appointment and Services Department,
Government of Tripura, Agartale for favour of infopr-
metion end nocessary action plesase. Lo

J)I\J.,') ISR IV RS

Consgcrvator of Foredts
/& Z&;xﬁk/ , Northerr Clrole, Kumearghat,

e ~. o/
g Lol 2qun

plvisional Farest Offlest,
h Divigion, Agartaln

§
!
b

Rpsoarc
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The Principal Chief Comservator of Foresta
© Tripure, Agertala. - .

Through this letter, I would like to dbring in your
notice certein facta ragarding Pay Soales which are dus to me
but denied. At the szame time, I would also request you to look
into the matter urgsntly snd help in teking an early, Just and
fair decision. The causeis of my grievencas and thelr effeotn
are given belov-

ummm

(8) Rafusel of Selection aradel My ynar of allotment
in the Indien ?oreut Bervice i3 1993,.7 was due for Selection
grade of Pay w.c.t. 0ﬂ.01o1996. But til1) date the same hos nod
been allowed to BB ¢ ‘Though I am working es Conmervator of Foregts
(a Super Time Soale Post) since 14,08,97, I am stil) drawing
.____ the malary of a Depuky Congervator of Forests in Junior Adminis-
trative Grads. In thin connection, I have written FOUR lettara
on %.1997 (8 Do0, Jetter to Chief Becretary, Tripura), %909 .56
(to Prinoipsl Chief Congervator of Forests with copy to Seoraetory,
Administrative Rnrorma Department), 27,6498 (to Principal Chisf
Congervator of Porests with copy to the Secretary, Adminin&ratIVa
Reforma Depertment) and on 4.,9.98 (to the Seceretary, Adminiztrative
Reforms Department through proper channel). A poaitive reply was
expeoted in response to thoge latteras but so far nothing ism hserd,

| It may be pertinent to point out here that both my
aon&or (Shri Atul Qupta, 1982 batch) end Tunior (shri Ashok Kumar,
1984 batch) officers in the Department have been allowed Sglection
Orade of Pay w.e.f. 199% and 1997 rvspootlvely. But myaelf Xram
1983 bntch has been dehied the benafit.

{v) Rex‘xmal of Super Time Scale of Pay of the Conagr-
vator of Poreats; I was trensferred end posted as Cunaervator of
Forests, Northern Circle, Kumarghat. I am working in the said
post since 14.8.97., But tha benefit of Pay Scale haa not been
extended to me, In order to gat the promotion to the Supey Time
Scsle of Pay, I have requested FOUR tilmes, l.e., o0 181197
(to Prinocipal Chilef Conservotor of Forests), 29.12.,97 (to Prin-
‘eipal Chief Conservator of Foreata), 31.1.98 (to Prinoipal Chief

. Congservator of Foresta with s copy to the Sscretary, Appointwwnt
end Servicea Depertment) and 27, 6.98 (to Principal Chief Conpers-
vator of Forests with = copy to Secretery, Appointment and Ber~
vices Department) but so far no responge has baen received to my

letter requests
R AME/JL/

o Cé-————sdyl Cmtdnom..o§”/2=~.
‘ 1l 2460.

. Dlulslonal Fofoest Ofticef.
fnanarch Division, Aqarteln.
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I reel that denying the benerit of Pay of the Saslection
Grade and the 8uper Time Scale is denying Juatice to mae It im not
fgixh~mhn_grnxnginéuaxlbauand-inuqua&~%pe&tment haa adversely aff-
ected ﬁe pentally and phyaically. Sowe af the direct effects are
mentioned helow, -

(8) Financial losss A rough caloulatien indicates that

the denisl of right Pay Scales has cauzed me a loss of approximately
R80'1030:13kh50

(b) Mental bgany and a felling of Irustrations I yould
like to be Trank here in Yelling the truth, Sometimes when I em on
certain sgerious official Job, my brain stops Tfunctioning in the
2dddle of working when the whole affaiy end injustice come to my
minde At times, I get up in the mlddle of night and the thought of
it submex_*gas into a ';teeling of disappointment and helploessnesa, I
fear of &g Permenent demage to wental state of 1y body, '

(c) Adverse lmpact on my physicrl health because ot
mental surfering, |

| (d) Loss of Parity fn service as my Junlors have pot the
higher Pay Scaley,. )

(e) Losa of socinl prestige,

S B;‘Qgﬂ"ﬂ:

Under the provailing clrounstences, it 1y an earneat
request to you that pleaq@ look into the matter and take an immediate
necessary action to mitigate the grievances snd the effects indicated

minintae the ‘effects of injuatice, the following '

(2) Groat or Selaotion Crnda Oof PBY wea f. 1+1+1996,

(b) Promotion to the Super Time Scele of Pay of the Con~

Sorvator of Forests wee,f, 1448497 Lems from the dete or holding

“ha charge or Conservator of Forratia, Northern Cirele, Kumarghat,
(¢) Maxe up the Flnencia) loss, ooy payment or arvr2arsg
of pay with intere st Eoulvalen? to that of a,p,o, deponit,

' —_— N COﬁtﬂ.-.»....-b)B;
/%«((CO/GQW/
e <o

1 t [/- 7 UUG ]
Oivisional Forest Oftioes,
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It 46 difficult to rind the axaot roason(s) fdr not
allowing re the benelfit of Py acalesy and also for not responding,
nogitively or negatively to my letters. I con only guess. To my
mind, 1t could bYe the pdﬁc of digeiplinary nrooeadings ngainqy N

~“~“nn“and“subseouent"ﬁithhéldihg‘df'ihéréahonts of pay for a period
of two yearsz. I did nob'accept the wrong punishwent and I have
been'rarusing the charges brousht out againat me all along the
decade lcng process of harcssmont. In chge, 1f 1t wus the reagon,
then 1t may be clarified that the cage i85 finally settled now.

The said order of punishment of the Govermment of Tripura has been
set agide by the President vide NO+22044/1/98-AVU dated 3411.98,
Oovennﬁent of India, mbﬁlutry of favirmment and Forents, New Delhi
(copy enclosed), I ' '

5¢ In view of the above elrcumstances, it fg onge again
" earmestly requosted to take necessary action inmedistely ag row
auestod in para-s abavol :

fclot= As stated above! | Yours faithfully,

(3 Sheets) !
) | .
| : | RS
o (Dr, J,.pP. Yadav)
L Deputy Conservator of Forestn
| In~charge Conaservator of Forests
L | Northern Circle, Kumarghat
- Copy tor- . . |

1¢ The Chief Secretary, Government of Tripura, Agartnla for
- favour of information and necessary action Pleene

2. The Principallsécratary (Forests), Government of Tripurs
for ravggrzgf'}grcrmatLOn and necessary action Please

. -'-‘-_' o -"‘\,, . ) " .
3+ Secretary, Arpointment end Services Department, Govermment
©f Tripura, Agértala for favour of information and neceinay
actimn planse§.= : : SRR

|
f \
i Ve '
! - S S
. — — - —_ e ,
- CONaayvator o Foregts,
/4[2125/45/ Horthem Circie, Kumarghat,
? ! LI 2gu0,

divsélonal Forest Otftices,
fiesearch Division, Agartala.

Bt T

|
s
|
!
I




, 41

o '-TT &

By ERiMENT UF. TRIFURA
GEIERAL AUNIKLS TRATION DEPARTHENT
( Pc.FimeH-_L . TRAIHING )

"WGTI F1CATION

/%'mé?‘\wa - /3

ANEXURE

s e s sate g 2 = Y

:Qat'ed,.-pg;.rtala,thé/ﬁ]fmay. 1999 .

In the':.n‘harast of public service, the Governor is pleuscd to

orders $~ .
AT Ngme gf"' o?fgcgr'g TIICIIT
1. Shri 5. Talukd"“

Deputy Conservator of
Forests( Q) - & Joint
Socretary, Forests,

; vTrlpuru,Agarfdlu.

iFs’ In-charge Conservstor
' Lol - of Forests,Northern
o - Gircle, Bumarghst.

__%

Managing Director,
. T-RaP JCO Ltdn’
faartalas

2. Sari’ 3. P. Yédav,

3. Shri A, Kumgr; IFS'

——

- e e mm e ot aw| e e e am e e e

order trmSTer and q'éfz.;’)Q of the’ ‘r‘olloulng IFS Officers to the ploce and

Manesging. Dmxector,;;'
TJPLCo Ltdyy

"~ Aertels on

deputition,

In-cherge lonsexv.
tor of FUrfst‘u,ﬁ
social forestry;

foartata.

In-cramge, COnssyv-

ator of Forests,

orthern Gircdle
Kumszghat.

X
...‘-_——-...1..---.-.—._._—-.—-.._...—....,...-..-»— .......

The Ga"ernor J..B further pleased to order that shri AKX Smj-h,
_IFs, ?lanagxng Dlrector, TF(PC Ltd., f«gartdlu is relieved f:com the adda.uluw
cherge of @Me:watpr of‘ mrc,sts (HQ)

\

i,

TrLPUIa and Shri s.K, Funday, . 175 B

orders.
ﬁ)' v
& LA
U UOKQ ‘G/Up‘bn ) s
Undexr Segrutn.ry to tha
Government of Tripura.
Copy to :-

1. Dief Secret',ry, T‘.ripura, fgoctolo.
2 Pnncmpl Sccreta:cy to Bovernor, Tripure,Aujbhavan, Ageriala. Y
3. Sccretary to Uﬁiaf mm:.ster, Tripura, agertela, e

4, Offices of a.Lt"I‘Tl.hi.et prs, Tripurey. ngurtela. - SN RSN TIE

RN 7, o
. L/Q(:é 7 <. 7 O PR 2
(.2000 .

Divisiona! Fofest Offioot,
Hesearch Division. Agartsin
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S
6.
T
8.
9

10.
11.
12,
13,
14,
15,
16,

' : )

'All‘Prihcipal‘ 'S‘;egretr:ri/es/Secrétcries, Tripures, agartala,
Acoountantﬁgsrygi“'gil‘:(J\.S. E), Tripure, agertala.

Principcl Ghief Ddnsexvator of Forests, Tripure, Agertole,
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— -/ﬂ 9) o Conservator of Forests (Social Forestry)
) Oithe PCCE (Tripura)

Gorkha Bast, 1? Kunjaban

Agartala

L™ July 1o

Gear Shri Fulshidas

~wish 1o invite your kingd attention (o 4 long pending issuc ol'my promotion to the level of

onservator of Forests | belong to 1983 bateh of Indian Forest Service | have been
working as Consenvator of Forests since 14 08 1997 as a regular Conservator of Forests
Northern Circle. Kumarghat and now ag Conservator of Forests. Social Forestry. Apanala
since 05-00-99 Though 1 have looked afier the ful) fledged duties of Conservator of
Forests and a Cadre post of CF has also existed during the relevant period. but { have not
been promored to the grade of Conservator of Forests.

In this connection, 1 have representcd a[_‘_[,ﬁ‘,a,S.t.-ﬁy_c.ﬁmcs_i‘n-Lheupast Ihave also apprised

~YourselF about it in person. But so far the promotion has not been given to me inspite of
my \\"orking against the posts of Conservator of Forests and the existence of a vacancy.
The reason for not 2iving me promotion is not clear. | feel it s an injustice and inequal
treatment 1o me. |t may be menticned that Officers of 1983 batch in IPS in the State has
already been promoted long ago. | am totally frustrated and (his situaticn has adverse
effect on my working and personal life.

Sir. vou being the head of the bureaucracy and Al India Services should consider my
“-case-of promotian to"Super Tirie Scale wel 14081997 ie. the date of my working as
Conservator of Forests On an urgent basis so that | can regain my confidence in the svstem
and discharce my duties as member of the Indian Forest Service.
An eariy action may kindly be taken on my case

With Kind regards.

Yours sincerely.,

Shri \' Tuishidas | | o
‘Chief Secretar, .
Jovernment of Tripura (Dr JP. Yaday)
Agartala

A Lleo £/
Ve~ ow .
to il 2000,
Divislonal Forest Officoy,
| Research Division, Agartala.

Mpomuwee At

Dr JP Yaday ANNEXWE —>_‘_SZL_A'{
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he Chief Secretary
Government ol Tripura |
Agartala I

Attention: Shri l\( AL Reddy, \ddmun I Secretary o the Government of Fripura)

Subjeet: Appointment to Super 'l’infw Scn!c of Pay of the Conservator of Forests [ )‘f\
| o [ 8/11119

Sir. . ' |

i '

The Government of Tripura has pmmoud me to the Super Time Scale of Pay of
the Conservator of Forests (Rs. 16400 450-20000) vide Notification No. F. 2(10)-
GA(P&T)93 dated 18-11-1999 of "the General Administration (Personnel &
_Iraining) Department (copy Lndosed as Annexure 1, for the sake of ready ,
reference). I‘he date of appomtmem to the Supcr Time Scale is effective from 18- [ |
11-1999. ... the date of issue of the said Notification.
I am greatly shocked to ﬁnd that lhc promotion has been given the effect from 18- | 4 1R ’QZ
11-1999. The Government and dm Forest qurtmenl Know it very well that | am
—
working as Conservator of Forests (C‘ Jw.e.f. 14-08-1997 on a regular basis in a fau
substantive vacancy against a cadré post in thc Super Time Scale of Pay of CF of ‘
Indian Forest Service (IFS) in lnpum State. [ have claimed for giving the sculc on 43(
several occasions and on getting personal audience, you assured me of taking care
of my service interests. | am aegrlcved and dlsmayad with the Notification of 18-
I1-1999. which amounts to miscarriage of justice. It is discriminatory and against L. q 74 %%
natural Justice in light of the fr\llmvrmg facts: ' ‘ i '
] '
Because [ was posted as CF. Northern Circle. Kunu.wghm_x-idc Notification No.
F.35(16)/GA/88 dated 05-08-1997 of the General Administration (P&T)
Department (then Appointment and Services Department), Government of
Tripura. 1 joined the post on 14-08-1997 and thercafier held it upto 31-03-
1999. Since 01-09-1999 on tmnlxiu vide Notification No. F.33(1)-GA/97 dated
18-05-1999 (copy-enclosed as /\nl]L\UFL [l for the sake of ready reference). |
am holding the post of CF. Soua. Forestry, Agartala. My posting as CFs was
neither ad hoc nor a stop gdp arrangement against a leave vacancy. | was
_posted to the cadre posts as a (.adrc officer as per Rule 8 of the IFS (Cadre)
Rules. 1966. | also worked wnh full dutics of the posts on a regular basis.

2. Because at the time of my pmlgna as CI', there existed vacancies in CI* cadre
posts. The Government did not limw, any intention 1o keep these posts vacant or
held in abeyance as is clear from the fact that it did not obtain the approval of
the Ccnlral Government as rcqu;rcd as per Rule 10 of [FS (Cadre) Rules, 1966

|

A oo Lot
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| (AL 200 0,

| Divistonal Forest Officef,

aﬂsearch Divigien, Agsfiale.
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for . periods excecding six months, thereby it s obvious tha ) j
LIPPOTTIITRNTaS e Nﬁﬂ'!\‘éi"t’?‘("‘iifli':';nfi'!'f\(iﬁ‘.\x‘qU'CJitI}' as CloSacial Forestry

was on a regular lmxi{s.

Pt
Because according to Rule 8 of 118 (Cadre) Rules, 1968 any member of (e
Serviee appointed 1o hold a post specilied in Schedule 1 shall. for so long as
he holds the post. be entitled to draw the pay indicted for the post in the said
schedule. The posts of the CFs that | held are specified in Schedule M1 Inspite
of the fact that 1 held the posts and pertormed the full-fledged job of CI on 4

- regular basis: T was denied the pay of 'CF in violation of the Rule 8§ of IFS

(Cadre) Rules, 1968. There are clear court rulings in this regard that if an
officer holds a post for which a definite scale of pay is preseribed. he cannot be
awarded a lower scale (D.N. Sharma v. State of H.p. 1973(2) Services Law
Reporter 395: 1973 All India Services Law Journal 858).

Because | was eligible and working against the IFS cadre posts, | claimed for
promotion to the Super Time Scale on several occasions (copies of my

_representations are enclosed as Annexures HI, IV, V, VI, VIL VI and IX. for

the sake of ready reference). As per the established convention, though an
Officer can not claim promotion as a matter of right. the appropriate authority
1s bound to consider the genuine claim of a person entitled for promotion. Non-
consideration of a genuine claim of an employvee. otherwise qualitied for
consideration. vitiates the exercise ol jurisdiction in the matter and subjects the
action 1o the scrutiny of the Court as+t is clear from the ruling in the case of
Anil Chand v. State of Orissa, All India Reporter 1970 Orissa 19 und B,
Chandragupta v. Chairman. Post and Tclegraph Board. 1970 Services Law
Reporter. | '

Because the State Government has acted in a biased manner while issuing the
Notification dated 18:11-1999 as my senmior Shri Atul K. Gupta (MT-82) was
promoted to CF from the date of his holding the charge of CF, whereas | being
in a similar position, have been denied the benefit of CIF Scale for as long as 2
years 3 months and 4 days. Morcover. | have been cquated with my junior Shri
Ashok Kumar (MT-84). This act of the Government is discriminatory on two
accounts. One, I have been denied the CF Scale like my scnior; two. | have
been equated with a junior officer in an arbitrary manner. 1t is strange that
duration of working in the post of CI" Scale was not taken into account at all,

'Bccausé,wilhholding promotion amounts to penalty und arbitrary deferment of
promotion to an arbitrary date aficr 2 years 3 months and 4 days is in facl
punishment as clearly stated in the court ruling in the case of N. Srinath v.
State of Mysore, 1973 All India Services.Law Journal 41:1972 SLR 449 Due
to arbitrary and unjust Government Notification. I'not only suffered mental

. Al \
' (/{%____::JVW , \

| Lol 2000, | \\
et : - 0|v|g|onﬁl Forest Otticer,

Rosaarch Division, Agartals. \ N
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acony and loss ol prestige hut also it has cansed me huge Tinancial loss. which
afracis the provisions ol Article 311 of the Constitution. A well established
proposition i IR matter” of enforceabilinn of “service condition s (hat
promaotion can never be claimed as a matter of right but at the same time, the
canstitutional principle of cquality enshrined in Articles 14 and 16 requires that
where occasion arises Tor consideration of a claim of promotion than the
cmployee s entitled o be considered on merit. The power 10 keep such
consideration .in abeyance of 0 postpone actual grant of promotion which
might otherwise be available 16 a person is a power which curtails the right and
the constitutional protection t'lic:rc(.)l‘ appertaining to the position of a public
servant (B, Chandragupta v, Chairman. P&T Board. 1970 Services Law
Reporter 284). , ; 1 '
7. Because there is no bar in giving me promotion from retrospective elfect and it
has been clearly decided in court of law that if the promotion of an employee
has been deferred because of the pendency of the disciplinary enquiry against
him. then on exoneration the case for promotion to the higher post w.e.f. the :
date when his promotion fell due has to be reconsidered. (O.P. Gupta v.
Municipal Corporation of Delhi. 1977(2) Services Law Reporter 850).
Pendency of a disciplinary proceeding can not be made ground for deferring
the consideration of the case of an employee for promotion (B. George v. 1.G.
Police. 1973 2-Ser Services Law Reporter 131), |

In view of the above. my claim to the Super Time Scale of Pay of CF from 14-08-
1997. ie. the date from which | am continuously holding the posts of the
Conservators of Forests, is genuine. justilied and in accordance with the various
court rulings in this regard. [ would.|therefore. request vou-to reconsider my case
and arrange to issue a revised Notification giving it effect from 14-08-1997. ] shall
remain grateful for your kind consideration and justice. An action into the matter
is solicited. P

With kind regards. |

Yours faithfully,

N )”'2.\\ =
(Dr. J.P.Yadav)
.| Conservator of Forests, Social Forestry
C)/(i the Principal Chiel Conservator of Forests
. Tripura, Agartala :

o
Yoot
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Copy to the Principal Chiel Conservator of Forests, Tripura.
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GOVERNMENT OF TRIFURA
APFOINTMENT & SERVICES DEPARTMEL

4 . -
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L

. NOTIFICATION

i

~In the intexeat of public ‘pervice, the Governor

is pleased to. Qrder as fdllowsxn*‘

(1)

(14)’

4

2y  Chargo handing over and takiqgwgver ghqll be

0 t
Onfreputriatioﬂ.from Central Deputation/

Study Leave £rom U, KeyShri A, K.Gupta IPS
QMT:532) is. appoxnted to tha- poat of COnaarw
vator % -Fores g,in the scale’ of"Rs, 450@~5100/m
and is postad ae-donaaxvator of Forasta,; .
Southarn Cilclo Uda¢pur viCu Shri J;p.Lalhal,

IFS(MT),(thnafurrod)o

ShrimJ & LalhaL I b(Mm) ConSGrvator of F Festg,
Sou&hﬂxn Circle VUdaipur 15 tranaferred &

posted as Consarvator of Foregts in thu OfLfico .

of the PCCF Tripura with effect £rom thu dato
he takea over and uanl idrthor orders.

1

gompleted by 20th June, 1997 latest. | L

; DBy ordbr of the Govelnor,

A /{A//& &/("LX/’\
v (. D.Bhattacharya )

‘Under Sccretary to the cﬁf<2k;/

Government of Tripura.

Copy to ¢~
| ,
Y. Chiecf Secretary,Tripura,Agartala,,
2. Chicf Secretary,Manipur,Imphal,
3. Special Secrotary to boernor.lxlpuLo Ranhavap
agartalas
4o Secretary to Chief Minise ter, Tripura, Agartala.
5 Of fico oﬁ/the Deputy Chief MlniSkur Tripura,Agt.
. }h. '
P ,—/ Y '
/ﬂ.éﬁaal@/_ contdy « . p/2.
W o= o7
(.11 2q ¢t

tast Officer

tal { Fo
pivisiena jon. Aoﬂf““"

gegoarch Divis

Dated,Agartala, the @Eb Jupe, 1997,

- - 52" ﬁ)vm&%ﬁﬂ’c‘*
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10.. .
11,
12, .

13,

" 14,
15,
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17,

18,
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Offices of all Ministers, Tripura,.gartala.
Prinecipal Sccretary/all, Commlusloxurs/

all Secretaries,Tripura, =~ - L ' v
5ecrutary,sovernmcnt of India,Ministry of
Environment & Foroests Panayavaran Bhavan,C.G. 0,

Complex,Lodi Road,New Dalhi-110003.

FoxustvD?paerent/Finunca (Estt., Branch)D»partment,'

Tripura,

_ Principal Chl@f Conservator of rorcutu,Tripura.

wdtala. ¢
Conservator of ¥orests, Southcrn Circﬂ@'Udaipur/

Western clrod@, Agﬂrtqld.

accountant, bonural(u&b) Tripura,ugartala.
Treasury Officer, Agartala Wost Tripura/
South Tripura, Uduipur.

Manager, Govt, Presu,Agdrtala for -publiecation,
shri 1..1(,.(‘upta IFs,C/J P.C.C.F., Tripura.
—Shrx~JTbrLaLh«lTl#54hﬂﬁ1Connenyntor of FormsLs,
Southern C;rclu.Udaipurs‘ ‘

Personal File,
Guard File.

L&

( D Bhattacharya
- Under Secretary to the
Covernment of Tripura.

i A L3P
hasva 1/ 77
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Oivislonal Fofest Otfical.
Research Division, Agartala
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH ::: GUWAHATI

| O.A. NO. 407 OF 2000
Shri Jagadish Prasad Yadav

| VR

..........

Union of India India and Others

! | I

IN THE MATTER OF:

Written Statement submitted for and on behalf of

application filed by the Applicant in O.A. 407 of

2000.

|
|
l
] the Respondent Nos. 1, 23 and 4 to the
|
|

The humble Respondents beg to submit the Written Statement as follows:

1) That with regard to the statements made in paragraph 1 of the

application, the answering Respondents state that the position'

2) Thét with regard to the statements made in paragraph 2 of the
application, the jurisdiction of the Hon’ble Tribunal is not disputed.

3) That with regard to the statements made in paragraph 3 of the
 application, the Respondents have no comments to offer and the Hon'ble Tribunal shall

decide the same.

atbodc
VO Cu&k

¢

w|oz| 2000

\
\
kY

as far as they are -
concerned will be explained in the subsequent/below given paragraphs.

\,

\ :

4) ' That the contention of the applicant made in Paragraph 4.2 of the — -

applicatic;n is admitted and the Respondents state that the applicant was a direct
recruit {FS Officer of 1983 batch and was allocated Manipur-Tripura Joint Cadre in
Tripura Part. He is now holdmg the post of Conservator of Forests (SF) in the Office of

the Principal Chief Conservator of Forests, Tripura.

Contd.......... rg/2.
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5) That with regard to the statements made in Paragraph 4.3 of the

application, it is admitted that the applicant was appointed to the Indian Forest Service
vide Government of India Ministry of Environment & Forests, Department of Personnel
A.R.Notification dated 20-4-1983 on the result of the IFS Examination, 1982.

6) - That the Respondents admit the contention of the applicant made in

paragraph 4.4 of the application as much as they are borne on record.

7) That with regard to the statements made in Paragraph 45 of the

application, the Respondents state that in pursuance of Government Order VIDE
notification dated 5% August, 1997 the applicant, Shri J.P.Yadav, IFS (MT: 83) Deputy
Conservator of Forests, Tripura, on repatriation from Central Deputation/Study Leave
fro U.K. was posted on transfer (but not appointed) in the Northern Circle, Kumarghat

vice Shri A.K.Singh, IFS {MT: 81) Conservator of Forests, Northern Circle, Kumarghat.
transferred. That in the said Order it was also stated that the applicant would hold the

-

charge of Conservator of Forests, Northemn Circle, Kumarghat in addition.

A copy of the aforesaid Notification dated 65-8-1897 is annexed herewith
and marked as ANNEXURE — A. '

8) - That with regard to the statements made in Paragraph 4.6 of the
application, the Raépomdents state that the applicant, Shri J.P.Yadav, IFS (MT: 83)
Deputy Conservator of Forests, Tripura under the Forests Department was transferred
vide Notification dated 5/8/97 and posted to hold the charge of Conservator of Forests,

Northern Circle, Kumarghat in addition vice Shri A.K.Singh, IFS (MT: 81) Conservator of.

Forests, Northern Circle, Kumarghat transferred to Agartala. It is apparent from the
said transfer order, that the applicant in addition shall also hold the charge of
Conservator of Forests, Northern Circle, Kumarghat. Therefore it is clear that the
applicant performed his duties as Deputy Conservator of Forests with additional
charge of Conservator of Forests, Northern Circle, Kumargh&t at that relevant period up

to 30-06- 1999. Thereafter the applicant was further transferred to Agartala as

In-Chafge Conservator of Forests (SF) in the Office of the Principal Ch?éonservator of
Forests, Tripura. \

_ 9) That as regard the statements made in Paragraph 4.7 of the application,

the Respondents state that as per the IFS Cadre Schedule Fourth Amendment
Regulation, 1995, there are b (five) posts of Conservator of Forests in the Scale of
Rs. 16,400/ to Rs. 20,000/~ (Supertime Scale). That out of the said five posts, 3 (three)

. | Contd......... pa/3.
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posts are Territorial i.e. (i) Conservator of Forests Western Circle; (ii) Conservator of
Forests Southern Circle; (iii) Conservator of Forests Northern Circle and one for
Conservator of Forests, Development & Planning and the other for Conservator of
Forests, Social Forestry. That when Shri Yadav took over the cherge of Conservator of
Forests, Northern Circle, Kumarghat, he was holding the Senior Time Scale of Deputy
Conservator of Forests Rank i.e. Rs. 10,000/ to Rs.16,200/-. That the Applicant was
just ordered to take aver the charge of the posts of Conservator cf Forests,'Northem
Circle, Kumarghat vice Shri AKSingh, Conservator of Forests, Northem Circle,
Kumarghat transferred. Therefore the contention of the Applicant that at the time
when he took over the charge of Conservator of Forests, Northern Circle, Kumarghat
he was in the pay scale of DCF in the Selection Grade of pay i.e. Rs. 14,300/ to
Rs.18,300/--and that he functioned as Conservator of Forests in an independent
 capacity with full duties, responsibilities and status of the post is totally incorrect. That
~ the Applicant was granted Selection Grade Scale of Rs.14,300/- to Rs. 18,300/ w.e.t.
01-01-1996 vide Govemment Order No. F.10 (6)-GA (P&:ﬁ;Q(L) dated 3® may 1999
after maintaining the relevant guideline issaed by the Govemment of l;\-&?a.— That the
Applicént Shri J.P.Yadav, IFS (MT) DCF was just ordered to hold the charge of
Conservator of Forests, Northern Circle, Kumarghat in ‘addition vice Shri A K.Singh

Conservator of Forests, Northern Circle, Kumarghat transferred.

Copies of the Notification dated 4™ July 1986 issued by the Government
of In&ia; Ministry of Personnel, P.G. & Pension, Depariment of Personnel
& Training consisting the Indian Forest Service (fixation of cadre
strength) Fourth Amendment Regulation 1996 and the State
Govemmment Order dated 3¢ May 1999 are annotgd herewith and

marked as ANNEXURE - B & C respectively.

10) That the answering Respondents deny the correctness of the
statements made in Paragraph 4.8 of the Application. That the Applicant was never
been appointed/promoted to the IFS Supertime Scale post of Conservator of Forests
'under the Government of Tripura. That on repatriation from Central Deputation/study
lsaves from U.K., the Applicant Shri Yadav, DCF, Tripura was just ordered to hold the
charge of Conservator of Forests, Northern Circle, Kumarghat in additioh vice Shri
A.K.Singh, the then Conservator of Forests, Northem Circle, Kumarghat transferred. It
“ig pertinent to mention herein that there is Government of india Guideline regarding the
manner of computation towards eligibility for appointment of IFS Officer to the Senior
Time Scale / Junior Administrative Grade / Selection Grade and on tha basis of the said

Contd..........pg/4.
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Guideline, the Applicant Shri J.P.Yadav, IFS, DCF Tripura was promoted to the post of
f

Conservator of F'orests in the Supertime Scale of Rs. 14,4000/ - Rs. 20,000/- w.e.f.

18-11-1999 vide Notification No. F.2 {18)-GA (P&T)/03 dated 18-11-1899.

Copies of the Communication dated 27" April 1887 issued by the

Gévemment of India, Ministry of Personnel, P.G. & Pension, Department
' of Personnel & Training regarding the manner of computation towards_

ehglbthty for appointment of IFS Off;car to the Senior Time Scale/ Jumor

Administrative Grade / Selection Grade and the State Government Order

dailtéd 18" November 1999 are annexed herewith and marked as
v AINNEXURE - D & E respectively.

11) Tbat with regard to the statements made in Paragraphs 4.9 to 4.12 of
the Application, the Respondents state that the Applicant Shri J.P.Yadav, IFS (MT: 83),

Deputy Conserv‘lator of Forests who was holding the charge of Conservator of Forests, ~
Northem Circle, Kumarghat was transferred as In-Charge Conservator of Forests (Social
Forestry) in the| Office of the Principal Chief Conservator of Forests, Tripura vide
GA (P&T) Department Notification No. F. 38(1)-GA/97 dated 18:5-1988. That the State
Government, on the basis of the Guidseline issued by the Forest Ministry, Government
of India and after considering the seniority and merit of the eligible Officer li.e. 3
Officers namel{' Shri Sanatan Talukdar, IFS (MT: 81), Shri J.P.Yadav, IFS (MT: 83) and
Shri Ashok Kur‘nar, IFS (MT: 84)] and the Committee found them fir for promotion to
the Supertime Scale for appointment as Conservator of Forests in the Scale of pay of

- Rs. 16,400/ - Rrs 20 000/-' That the Screening Committee of the State decide that Shri

J.P.Yadav and Shn Ashok Kumar may be given Supertime Scale post of Conservator of

' Forests from the date of issuing the order in the existing vacancy. That in view of the

above the datg of promotion of the Applicant to the post of Conservator of Forests vide

Notification No. F.2 (18)-GA (P&T)/83 dated 18-11-1888 is correct.
-
" A copy of the Notification dated 18" May 1999 issued by the State

'Govemment is annexed herewith and marked as ANNEXURE — F..

I

12) - That with regard to the statements made in Pafagraphs 4.13 of the
Application, trlte Respondents state that the Applicant Shri J.P.Yadav, IFS (MT: 83),-
Deputy Consérvétor of Forests has been promoted to the Supertime Scale post of
Conservator of Forests, Tripura in due course complying all the necessary formalities
such as Govérn'inent of India Guidelines etc. Therefore, further correction of th-e
promotion order by the Government giving retrospective effect from 14-8-1997 as

prayed by thei A;Tplicant does not arise.
!

‘ r

|
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13) . That the answering Respondehts deny the correctness of the
statements made in Paragraph 4.14 of the Application and states that the Government
in the General Administration (Personnel & Training) Department after maintaining all
formalities and following the necessary Guideline issued by the Government of india,
Ministry of Environments and Forests has promoted the Applicant to the Supertime -
Scale post of Conservator of Forests, Tripura w.e.f. 18-11-1999 vide Notification No.
F.2 (18)-GA (P&T)/93 dated 18-11-1999. | |

-14) That as regards the grounds taken in Paragraph 6 of the application the

answering Respondents state and submit that those are not tenable in law as well as
in facts and circumstances of the instant case. The answering Respondents submit
that the applicant is not entitled to the relief prayed for in the Original Application.

15) That as regards the relief sought for in Peragraph 8 of the application,
the answering Respondents submit that in view of the facts and circumstances stated
above, the applicant is not entitied to any relief prayed for and as such the application

is liable to be dismissed.

! VERIFICATION
| _ ,

I, Shri Rabisankar Bhattacharya, Son of Radhika Mohan Bhattacharjee,
Liaison Officer, Government of Tripura, Tripura Bhavan, Guwahati do hereby verify that
the statements/made in paragraphs 1 TO 14 of the Written Statement are true to my
knowledge, information and belief derived from the relevant records and the rests are

5 my humble‘submission before this Hon'ble Tribunal and | sign this verification on this
" the 11th day March, 2002. |
,/ _ SI‘'GNATURE
/ ' : . Liaisen Officer,
W. of Tripura, Tripura Bhawan

/ ’(\ ) I _ - Guwahati—28
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TP GOVERMAMENT OF TRIPURA

v~ ; APPOINTHENT & SERVlCLS bErAiTAENT L ;
BT o —f .
- . -. v. ' k‘{f/ |
NO.F.35(14)~Gh /g : Dated,hagartala, thel) ' nugust, 1997,

i

NOTIPFPFICAT I ON

e e et ot e 3 s+ + st i vt T A oty st oot e

~In the interest of public service, the Governor is

wluagod to arder transfer and Posting of the folluwing }IS Officers

. /s
/

Nlth immediate effect and until further orders: B _ -
(1)  on repatriation from Central deputation/Study
-Leave from U.K,,shri J.p. Yadav,IFS, (MT, 183 ).
Deputy Conscrvatdr ¢ Rorests is transferred Gnd

'I.‘. !

posted in the Northern Circle Kumarghdt vico
Shri A, K.Slngh IF5(MT:g1) , Conscrvator of Forcsts,
Northern Circ Kmnarghut(txanvferlao).url Yadqv

- e e

N Will algn hold the charge ~f Conservator 0f Farcsts,
Northem Circle,Kumarghat in addition,

(1i) shri a. K.Singh,IFS (4r:81). Conservator of Foreses,
. Northurn Circle,Kumarghat is transforred anc
Posted in the office of the Principal Chief

Cmnqorv“t r of Forestq,hhajtala.

. (di4)shri g.p. Yadav,IFS wijy move first to releasc
- . Shri AK.Singh IFb¢

o . . _ ) o~ ,
e ‘ . _ 2y 'nggt*;“ﬁw.
o : ( J\,C Rr)y ' ?i ' C

Uncdep Secretary- to the.
vaornmont of Tripura.

Copy to ;=

Chlef Secrxtary,Trl urc,ugarta%a» S ' f

la :
2, Special Secretary tc ‘Governcr,Ra havam,agar~u1\~ - a
f, Secretary to Chies hlnlatar,Tr’ ashgartala, ., I
g. Office of the Deputy Chief Miniata ,1ripura,Aq1rtall. {
~ Mlnlster Of onﬁst Trwpura,ngarga%u. ~ ’
I C » ; v N o . .. . R -,. "" ..".‘[. . . 'I
I REE (I ' : A24 - e

P o3



- 0f cadre straigth) Regulations, 1966,nancly :

187 Senibrp Duty posts under the Govcnﬁ'ndit of M:mipﬁf an(l

‘f ’ = Ty ’ :&i""‘hﬁ,‘,
M. 16016/8/0Ua i IB(T1 )m A

Covernuent of InQin
oL Perseencel,P.G. & Pansions
blait mf 1 crsomel & Training

ticw Delhi, the 4th July; 1995,

e s s s e o L

HOTIEICATION

GSRNow..... In ¢xereise ¢f the¢ rowers oonferred by sub-sccticn
(i) of Scecticn J of the A1) India Scrvice Act, 1951(61 of 1951),
read vith rule 4 of the Incioan Forest Scrvice { Cadre) Rules,
1966, the Ceatral Covenment |, in consulfation ‘with the
Govemnats of Manipur ang Tripura,hercby nakes following - .
rcgulations further to aned e Indian Forast Scervice( fixation

(1) (1) Thesc regalations may be called the Indian
e orest Scrvice (fixation of cadre str'cngth) :
. Iburth Anmcaiéant Regulations, 1995, - ;

U2) Tiey shall orne’ inte ferece on the dateof : g
B their publicaticn in thg cfficial tnzette, .

24 In the Schicdule e thg Indian Ferest Sarvice( flxntion
cf Crirg Strmgth /s Repulations, 1966, for the heading ZT-imdipu-n‘- :
Tripura® and the eitrics occuring there under the following

shall be substituted,namcly ;-

FAMIPUR. . TRIPURA

et s A ———ra st

Tripura 51,

sailor Duty, posts in the 3State Covermnent (Mcmipur) 27 ’
Prin aiaﬁ"f*dﬁ“éf‘f onscrvat e &F orests
Chilct mservator of torests :
Congervator o Prests g‘I‘crri torial)
Conscrvator oL forests !-Iendqunr‘tcrs)

S aapopoa

Cnscrvator of Rorgsts { Rinctiminl)
| Onscrvetne of rests (oreinl Propg stry)
t o« Deputy Cong crvator ¢f Ferests( Territorial) -
(Bouth M, Dl Ten enpal, Westem Divn }, Jiriban ’
Central | Fas Com,licrthem, Thoubal, Bish cpur) 9
- ey . + S o~ Ao om i - .
Deputy Conscrvator ~f “CTCSTs Resource Suryey Diwn) 1
I?‘?’l")u:ty O:\nscz_r‘v:rbcr CI rorests(wildli fe 1'-l'cadquar'tcrs
&lanipur icelegieal Park, 1.
“Deputy Cmnscrvator CI Ferests(working Plan) 2
Centdesss BP/2 .
Lv
i
:
.’



—— e
€ ——

AN

Dcput/ C(“I’lSCI"V(lU\I‘
Depu'ty G\nscrvator cf Mrrests (

Dcputv tnservator of Forest
National Park-& an gon-pol

~

PAGE-2,

R P NI

DCpuiy Censcrvator of fbrcstq
\CuCﬂTCh, SllVlCLll ture & Troin: L“[ /

Deputy Cmserva tor of Ferests(iu
ocnlor Duty Pos tu under the
Princlpal Chicf Omscrv

Chict Lonscrvator 0f Forests

Ccnsormtorox
Ccnservate v of Forgstsil
Conscrvntor of Forests (Sceinl - p

Deputy Conservater of Porests(Per
(KO.nclmanr Ncnthmv Diwe, Mo,
Uclalpu 'y Sou then

Forests (Territoring j -

riterind.

Anbasa, Tclimura, s Sadar,
. Diwa, LLUJ.: ferest Dim.)

Deputy Conservator of Ferests (MMiqQlife)

C,"-‘-:'% .A:" 1
g e
. {:‘_/’ \:"r; "‘z,.‘
B NER N
L D
SAh R
OI Foerests(Social fbrcstr" 1
30il Conservation ) 2
s (Wild Life) (Keibul
1 wildlife samctuary 1
\.,..u-“,/ '
Ler) | 1
state Gove, | Tripura) 27.
ater of Iivre sts . 1
.2
)
cvelonnant & Plannmg ) 1
*restry) 1 g

f

Sd/-

’

( MADHUMITA D. MITRA )

DESK

OFFICER

9
1
‘Dcpuity" Conscrvator cf Ferests( Working Pitaﬁ._) _ 2
DCUuty»G“ns ¢rvatcr of Ferests (Hcadouqr"tcrg):.” 1
Dcputy fenscrvater of forests (Rescarch) .. 1
DCputy,:an.scrvator Cf Forests '(Trnining ) 1
Deputy mservator of Forests (Plannming & Develepnant ). 4
chpu.ty_ dnscrvater of Forests (Social Fercstry ) 3
'Tot.ﬁxl,scnicr du}zpr:sts OF Mandpur & Tripira Cadrg 54 .
2. 'Ccntrcvll"Dcputation "RGSGI’VG- 3 0% of 1 abave 10
3¢ Posts tn e :Eillml by pronetion in acee~dancg
with male & of. the Ihdian ferest Scrvicee( Recruitnent
o fRles, 1966 13314 % or 4 mma o above. 21
ke  Pogts te be filleq by ’Urcct rccrulmult(1+2~+3) 43
5. Deputation Reserve @ 25% of 1 above 13
6. ' Junior Pasts sLeave Reserve & Training f\cocr\/@ 0% 10
- of I above . -
Dircet Reeruitnent posts 66
Promntion Fosts - 21
M—M
Tbml Aui‘horiscd Strczngth 87
M



PN [f/::v/ o
A !!f/ ﬁ?’x s
ri:} GOVERIDENT oF 7R1;'13‘\ ‘ ///‘**\ﬁ L
g CENCRAL AOR11:ESTRAT ION BERATHE ] w
) PERON U L g L
e~ N AN NS .

7‘(\‘ , .“--- Ve

NJ.V:fﬁ(B}~UH(H15)//ﬂ(L) Dty gt the A Msy,1999,

e e e b .

" The Governour is pleasle Lo z2ppaint the following IFS (MT)

Cadre Ufficors of Tripuca Pirct tv thy sslaction grade of Indian

|

Forsat scrviea in tho scala SEAC 94,308 < 400 - 10,300/~ with

affect from the daotg mant iangz

-

=giinst cach, \////
1o shrd Jup. yaguy HS(MT=C2) wep.f. #1-C1-1338., .
M

hazn IFS(MT-64) w.c.f. 21.21.7959;.

+Se Raju, IF5(1T-85) Wee f.01-87.1"43,

S S

"2+ 3hri C. ¥ris
G

3. Shri

R
By «order 2f the Governor ) 5 %
. P _ Lo PR ]
4 o T i W » -
Yo7 AN B
( 8.7 Ku/DadGupta ) o N
Under Scerctory to the =775 -
Sovernment f Tripypa A
282000228 o
Copy to - -,
. . S
1. The Chief secretery, Tripur:/Manipyr., . I
2i The Princip:l Chice Conservator of Fo:ests,TripurJ/MBnipur- e '~v1“’
3, . 7ha Accouatunt Ginarel, Tripeps, . =
4 The spccizl S¢Crétiry to ths Governer,Tripura. oo ’
. 5. The d5Cretary to Chige filnister, Tripyra. ‘
6 The SECretary to ths Gout, of India, Ministry of Environnent
& Forcsts, P2Cylivir:n chivan, €.G.0. Complex, Lodhi {
Road Waw Oclhi 110003, =
7. The Offica of the il Miraster, Tripura, S ”
R, F11 Princ%p:l 33CFGtary steretarics, Tripura. .
3. Thq Chice Conscru;tu; Cf Forosts (Gcneral/wildlirc) i 1
Tripura, . T P
iR
a. The Consarvitor g Firests, KHorthern Circle/uesteorn Circl./ e '
suuthern Clrcle/$3cill For:stry/Planning & Dcvelormont . B .
The M4 oo = . TR :
174 &h“ DlVlSloqal Fa:;st Cfficer, deJr,AgdrtJlJ/rbrling Plan ?ﬁ; !
‘?. I.&.II,Ang§:la/ Rcscarrh,&g:rtsla/ Training Oivisinn, ﬁﬁ‘
Sépahijal./ Udsipyr/ 6P/ Cumti/ Telizmiura/ Manu/ Gt ;
Hmbsss:/ Kznch;npur/ ¥.ll2shshar, @#‘ X
12. shri J.p, Y:dsv,IfS, inchirge, Conscrustor of Forcsts, %iﬁ
Northern Cipcls, . . o
.32- Shel €. Krishrin, irs, UFU, Ruscareh Divisinn, Aguptals. i
? e shri G.3. R:ju, F2, Sy, S.Cretary, Depsrtment af Pursonnol S, ;
Government s Inziz, niw 0slni, pip - 11Cue3, N s
15. Trcasury Officer, “gart.da/worth, Kiilashinar., o :
s //" >
- . ‘///, ( / ’ o
, AL a
gy I R '
§—$ ?/S\/r?(/‘ (8. KeO8Gupta ) -/~-/
v - Undir Sicretary to the—S— :
| ¢ y ta 7
. Geviernment of Tripuras. ]
..02‘.54' S I i ‘j"
C : ; o
) _ / i
i { [ ! e 3
\ / T .
¢ .)

B

e e e — o~



s { o oy
L$~Lx~'“v‘\ T {hey @il D completing 4 ycars,
copfvice, as the casc may DC,

;b W -
“ \ Y X
0{. . '
{ Y e ety " “ o -
3 T N, 20014-22/07-180-12
= BTN Severmarnt Af frin
- ‘ % sipistry D EOVALTH R RN H CRR . '
~—— L CLomu, of InvironmEity Tarost & wiidlife -
o Fopyeveran chevan
v @GO Cemplex, Lodi Road,
L New Delni-110003,
(.; t-'.;‘n, . -
P Datcdxj\l april, 1967
The Chief Secrsteries to
all the State Governments.,
~subject: 1F3(ray) Rules, 1968 - Appointment to the Senior
Time Scale, Junior Administrative Grade - Manner nf
computation for aligibility for appointments. .
. hoktk ”
wotir onees IFS(Pay) Rules as.amended in this Deportmpefit's
lotification No.11030/17/87-AIS(11L daedd 13th
March, 1987. .
Siv, , .
Vg In continuation of the Ministry of personnel, Public
-V .y icvances and Pensions (Dezartment of personnel & Tralning

tetter ho.llO30/22/87-AIS(II)

rogarling ppointment of Indien Fo

dated 31.,3.87, the position

rest Scrvice officers t2

b Sentor Time Scaloy Junior administrative ¢rade and
selectinn Graode 43 clarificd helove

/
Sw

cotification datcd 13th March,

1937,

o

According to the nroviso to sub-rule (1) of rule 3
+f the [¥o(pay) Rules, 1968, as amended in chis Dapartment'

a member of the scrvice

shall be apvoinﬁed_}g the Scnior Time Scalcagu_ggmn;gting
4 _ygars of service subjoct to tﬁé‘provIonns of sub-rule(2)

oFf hule G6A Jf the 1FS (Recruitment) R

he shall bo 8, cd

to sub-rule (3) of Rule 3,

ules, 1966, Similarly,
adpipigtrative Grade on

Graldge NG he

*gmulg;ing_g_xgggg_%gigg;y$po. Further, under the nroviso
no member of the scrvice shall be

~1ligikle for apy
has _ente o
fhese appointme

yeors of service arce to EZ calcu

s1lotment, f

3. A question has becen raoiscd w
nf computation of years of Scrvice UNGEr thisz

~r.as been notced that the prob:c
i« recruits commences in the mon

car of
complction O

tionary

gervice, Ffor the surpose of .
4 ycoars, 3 ycars.and 12
loted from the yeol of

o

{tn reqgard to the me thod

~ rules. It

training of 2irect

th of anril-May an.! tnercfora,

g ycars of 13 ycars of

in the month of .n,ril or May.

s

ceenees2/=

P

-~

c

s i o
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However, some of the officers might join later, creating !

a8 situction where the scniors become pligible for prometion|.
, later than their juniors in service, In order to remove ! '
! such anomalics, it has been decided that the 1st day of ' :
’ April of the rclevaent year shall be reckoncd 3T "the | oy

purpose of comvutingfkhe requisitc number of yoars of g |
scrvice under tho ¢ rulces,

4, The position in so far 4s direct recruits-arc

concernea is eclarificed as underte .

ta) Appointment to Scnior Time Scalce

An officer shall be cligible for appointment o
to the Scnior Timo Scale at any timc after lst AV
spril of the ycar”in which he completes 4 ycars
of scrvice depending on the availability of a
vacancy in that yeer subject to the. provisions
of the IFS(Recruitment) Rules, 1966, For
¢xampla, an officer. whosc year of allotm.unt is o
1963 may be appointed te the Scnjior Time 3calce
~ on or after 1,4,1987, o
gp— S
(b) Apnpointment to the Junior Administrntivc Grade '

in officer shall bo ellowed the Tunior Adminis- :
trative Grade on ist April of thu year in which -
hi comdletes 9 years of service, This grade
0 is non_{functional and shall be admissible,

- without any scrceening, to all the officers in
the Sonior Time Scale who have completed 9 years
of scrvice on the said date, TFor example, an
officer whosce ycar of allotment is 1978 shall be
allowed the Junior udmin‘strativc Grade on !
1.4,1987,

(c) nnwointm nt_to the Selection Grade l

qn officer shall bou oligi“l» for bapointmunt to;
the Sclectioh Grade at any time after 1st anrily
of thc year in which he completes 13 ycars ‘cf ]
scrvice subject to thd provisions of the Indian
Forest Scrviee (Pay). Rulcs, 1963 and subjcct tol
the availability of a vacancy in the Sclection |

Grade. For example, an officer whosc' year of E
U

allotment is 1974 shall be cligible for appoi t
ment to the Sclection Grade on or after 1.4,198

]
i
» - | |
: 1 .coa-...3/—',
|
1

T demeammmir SR BN - .



~ o "". )
/’f N - .\\‘7—\\ )
v v .
. i- -t 3 - e
4] T
“'ds.'.‘ T
‘f"} o } . . e
L - 28 Wwith reygonra to the officers appcincod teo the Scervice
.y by promotign/.election, the Cate of computing their cligibl-
f lity to the Junior woministrative Grade ard th. 3.lecticn
. Grade, on completion of 3 yeors and 13 years o1 scrvice
.

I actively, shall be the first day of thc monthn following
Y W month in which the officor has complated the prescribed
auinbuer of years of scrvice,

U These instructions will not adverscly affcct those

, officers who have bcen promoted to the Senior Scale or '
. Sulection Grado prior to 13th March, *1987, the date on _ v
uhich the Pay Rules have been amended, ' ‘ %.f
t
-

ourb\ faichfully, | ’
- /’ y v..b
‘ (M.V, Kesavan) ?‘?
Deputy’ Secretary to the Govt. of India . I RN

Copy toi-

ALl Hini:tries/quartmcnts in the SGov:rnment of India,

4 W/
: |
s ' . '

,
Lo
(¥,'%, Xesavan) R
Deputy Scerctrry €2 tee Cav., 2f Indla
L] '.
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P - goveramant of Tripura, B . :
, General Administrdtion.(Parsnnnal & Training ) . i
e, e n  Dopartmont . : -
| ' . : Lo . o t
L , S

o S . ‘ o
'No.Fp2(1g)—GA(p&T)/93 ' Datad, Agartalaytha.hqjﬁ....Nov,. 11948

n

A

NOT IF ICAT 10N , c . . .i

-

\ v, . The Governar is ploesed tu appoint thé following IFS Officers . k
'af'TripufafParh of juint Manipur-Tripura Cgdre tu the phst of gonsorvatur 1f

: {

i

.Foéasts, Tripura (Cadro post of ﬁFS(mT) in ths pay scale of,h.16406ﬁ50—2130:/ﬁf&
(IFS Supartime S cale) with affect from the date Of issus of this ordor in

- 1

thﬁfgxigting vacaencys “ o | \ 4

.lo,

' 1)~ Shri J.P.Y3dad, IFS, (NT“93)‘(RR) . <

- S 2). Shri nshok'xuma:,zrs(mraaaj (KR) . |
LffZAfif} _?ﬁ Tha‘abﬁvbiqfficaré will work as Consarvator of Forasts for tha 1
W‘lec;rﬁ;é/oﬁpa:tmant?nbw assiynad to them until further orderss '

. PR o ]

e ‘ . :

Sy.order of ths GOVBINOT, _
e
. ¥ .
( R.C. M. Reddy ) , .
pduitional S ocratary to tho .

: Govornment of Tripurde. . i
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“‘A . . ~~ . -. ." v )
"I the interestiol pubilc serviCe, the foverner i« pleased 10
‘. dpder trensfer unu nosting of i, following LFS OffigCers O the place and
N ’ . .

N . ) . L . y
Yhe post v poted cruinst thom wi b ireedioty effect and intil further,

. orders i~ .
— ; A _ L Fmen o o I Jo_ e =
Uaty Gonscrvutor of ila 1L4LWQ Ji. tor,
Dres S( 1(..‘1 (, JUL”‘L l— |\a 0L|,L1¢d_0,
: - TR L
R g_r‘L(s;.‘\*y FLJI‘“-L" anl’Lf)lﬁ oh
) Frinuro, Apox b = depat, bioin
Shri J. P. YuZaY, IFS+ 7 In—cnorge Consuivolov Lo—ronGe tanaary,
‘ ) ¢ ol Folf psts, Nosioarn oo 0F [oou5ie,
Circle, Bumpmbiol. cocunbl Fooustuy,
~
' [rrian Gk
»Shei p. Komaor, LFS snaging SLrector, Lo, Gones
. : fate 0L Lidy, Loy 0 Farasie
.':.."' . .{.;_t;zriala. VRS RN .

.\'..‘Z.\,.,'_‘.‘G Ciceos

._.._-....__...-—..__-..-...--_....

v

. ma - m—n e =

mer plecsed to oX der thot sard PRI IRITELS

%
k9

The Governorels r»r

IFD, Monaning Directar, TFPC Lil., npariolo is relicved from the wddio.

1 N l
; ll'«hc-xz;;e of @dn—‘;c.‘\lqtor af orwsis (8, Tripurs nd Shri §.K. Poneey, L
5cpbty mnsexvstor of fores Ls, Planfxﬂg ¢ Development, Trtpu;n will, holo
@;c charge of Deplbj Conservitors Of!FJrcsts (1i.3,) ond Joint Sccretoexy.
. . |
Forpui%, Tripure, in addi i% ;L%hzi:rcdiutq effect ond until fu;ther
o .

arders.
' by order of tpe Governur,

Sy L) )
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T o Under SPLIOt(rj to the
i ' ‘ 5 | nov ayreent of Tripuros
4 61 s 00 e *
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